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MOTIONS Re: MODIFICATION OF
NATIONALISED BANKS (MANAGE-
MENT AND MISCELLANEOUS
PROVISIONS) SCHEME, 1970 —Con{d.

SHRI MURASOLI MARAN (Madras
South) : We have been pleading for nation-
alisation of banks from various forums, in
our election manifestoes and in this House
and in the various National Development
Council meetings. We have been cagerly
awaiting for the follow-up action. Wc con-
sider that thc nationalisation of banks is
the most*significant cvent in the last twenty
years in the history of our post-Independent
India.

We know that nationalisation will bring
ina certain clement of over-centralisation,
a kind of monolithic remote control and the
annexure of one more ecmpirc at New Delhi.
But because we put social justice first, we
wholchcartedly supported the nationalisation
scheme. We expected that the Stales would
be given a positive and meaningful role in
the manangement of banks. Therc are
certain banks which have some all-India
characteristics like the Punjub National
Bank and the Bank of Baroda. We thought
that in these banks the States representatives
would be there in the regional advisory
boards. There arc certain banks which have
identified themselves with the aspirations
and the economic activities of certain geog-
raphical regions, such as the Indian Ovcrseas
Bank and the Indian Bank. We expected
that representation would be given to the
States in the management boards of these
banks. But wc are disappointed to note
that no such thing is there. The States arc
represented only in the regional consultative
committees.

What is the function of the consultative
commitice ? It is to review banking develop-
ment and to make recommcendations. To
whom arc thesc rccommendations made ?
These recommendations are made for the
consideration of the Central Government
and the Reserve Bank. Even here, the long
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arm of the Central Governmsnt is extended
in the sense that not more than three persons
are to be nominated by the Central Govern-
ment. How often  will the consultative
committece meet ? It all depends wpon the
convenicnce of the Finance Minister, bzcause
these commiittces are to be headed by the
Finance Minister, his deputies or his nomi-
nees.  We think that these regional consulta-
tive cominittees arc there just to observe a

formality. These committces are worse
than the consultative committees of this
Parliament.  For this, they can very well

write to the State Finance Minister or  Chief
Minister and reccive their ideas and opinions.
Why such a committce with a  high-sounding
name which is there in name only ? If they
are to function properly, we belicve that
they should be given more powers like the
local boards of the SBI.  We know at this
stage nothing much can be done. But these
local boards of the SBI have powers upto
Rs. 1 crore and dcecisions can be taken on
the spot.  The consultative committees should
b: vested with similar powers ; otherwisc,
they will not fullil any function and will
not satisfy the aspirations of the States.

In a federal set-up, a continuous free
dialogue between States and  the economic
organisations of the Centre is essential to
make concerted progress.

14.42 hrs.

|SHRI VASUDEVAN NAIR in th2 Ciiir]

We call ours a co-operative federation,
but we do not have such a continuous free
dialoguc between the States and the Centre.
Regarding crucial decisions on credit  policy,
the States have no voice at all. So we
would request the hon. Minister to give the
States representation in the  National
Credit Council becausc they arc ncarer to
the people. Declhi is distant not only for
the common man in Kashmir or Madras
but also for the common man of Delhi—I do
not mean the physical distance but the
psychological distance. The States being
nearer to the pcople and feel the brunt of
the problem, they can gauge thcir aspirations
much betier and make them felt in the
policy-making body.
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We do remember the words of the
Prime Minister when she said that the
individual identitics of the 14 banks will be
maintained. We would reitcrate that the
regional <haracter of thesc banks should
not be submerged. The decision-making
apparatus should not be shifted from Madras
or Udipi or Mangalore to Bombay or Delhi ;
it should remain where the regional banks
are.

If we go into the question of how
individualistic these individual banks are,
we begin to have some doubts, because the
individuality of thesc banks is now a myth
because their ownership is all now vested
with the Cential Government.  Naturally,
the question arises : why we should have 14
boards, 14 Chairmen and 210 directors, at
an cnormous expens: ? I entirely agree with
Dr. Hazari, Dy. Governor of the Reserve
Bank, when he said that he was against a
giant banking complex like the LIC,

What is the task before us ? Once of the
aims of nationalisation was to provide finance
for development there by help remove regional
imbalancc and backwardness. We can  think
on the lines of mergers and amalgamations
just as they have four local zoncs for the
Reserve Bank of India. Alrcady we have
embarked on this idea by having regional
consultative committees. The country has
been divided for this purpose into five zones,
south, north, cast, west and centre.  We can
extend it further and form a regional bank,
eg. we can merge the Indian Oversces a
Bank, the Indian Bank and the Syndicate
Bank to form a Southern Regional Bank.
The Banking Commission is not going into
this problem because it is not within their
terms of reference.  Nationalisation was not
thought of when the Commission was
appointed. The Chairman has also announced
it. So, I think this should be given
dceper consideration,

Then comes the ideca of giving represen-
tation to the werkmen, which is a laudable
idca, but it is translated into action in a
half-hcarted manner. How is the worker
given representation in the Board of Manage-
ment ? There is the process of verification
which is cumbcrsome, laborious and time-
consuming. I read carcfully the spcech of
Mr. Chavan in the other House regarding
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this scheme. In the Rajya Sabha he said :

“Here it is not a question of giving any
representation to the individual worker,
What we have accepted here is represen-
wtion of the workers and employees as
a class.™.

This is a laudable provision, but whcere is the
provision ? If he really wants to give
representation to the workers as a class, he
should very well take the idea of the
representative union. Why this  verification,
this time-consuming  process ? This long
drawn out, cumbersome proc:ss of varifi-
cation will take not six wceks as
contempleted, but six months, That is our
view. Thec scheme says :

“Provided that  where the Central
Government is of opinion that wing to
the delay which is likely to occur in  this
verification..”

So, they also contemplate that there will be
delay.  So, it is our intention that a  built-
in mechanism to generate delay is provided
for in this scheme. If there is dclay, what
will the Government do ? They will dircctly
appoint any workmen, in the scnse that
ultimately they will appoint some  ycs-men or
flunkeys to the Board,

Let us assume that this is the best
available method at present. Then, why not
the samc mcthod be adopted in the case of

employces other than workmen ?  According
to the scheme, they will be appointed
directly without consulting the employces

other than workmen. So, all the P.As. of the
present Custodians can be appointed, nobody
can prevent it,

The hon. Minister, Mr. Chavan, said in
the Rajya Sabha :

“That is thc only way where by we can
secure the representation of the workers
and the employces in the banks, so that
the functioning of the democratic set-up
of the banks can go on freely.”

Is appointing persons without the consent of
those concerned the democratic method ? Is
it democratic set up ? No, we consider it
democratic upset. What is wrong in having
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election by secret ballot ? The hon. Minister,
Mr. Chavan, said in the Rajya Sabha :

should be a national
Secondly, there
impartial  election

*“Firstly there
operation (clection).
should be an
machinery.”

Even this verification is a national op:ration.
The First Schedule in the scheme contains
seven pages. Here. the services of the Chief
Labour Commissioncr, the regional Labour
Commissioner and Verification Officers are
involved. If elections require an impartial
authority, cannot these Chief Labour
Commissioner, Regional Labour Com-
missioner and other officers conduct the
election impartially ?

Finally, our Minister says :

““The entire thing will be politicalised .’
What is not politicalised in our na ional life ?
Everything is politicalised. Many of the
unions have political backing. So, we are
against this type of clection. Let him ask the
representative union to supply one person.
But they are adopting dual methods, onc
method for the workman and another method
for employces other than workman. We want
uniformity. This  marathon verification
process should go. This reminds us of the
old diarchy system of the British says. Even
the National Labour Commission, headed by
Dr. Gajendragadkar, could not come to a
conclusion regarding verification and clection
by secret ballot. After the analysis of the
pros and cons, they simply said that the
Industrial Relations Commission proposed by
them should go into the problem. In an area
which such a Commission hesitated to enter,
thesc people are in a hurry and have identified
themselves with the laborious process of
verification. So, I request the Minister not to
adopt dual methods of election.

Then, 1 would like to say something
about the top-heavy salaries prevalent in
those 14 nationalised banks. Today, these
custodians, the future Chairmen or Managing
Directors, are the highest paid officials in
the Government of India, I think there is a
rule which says that thc salary of any
Government scrvant should not be more
than the salary of an ICS Secretary, that is,
Rs. 4,000 per month. But the Punjab
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National Bank custodian gets Rs. 6,000 a
month, I think the salary and perquisities of
the Indian Overseas Bank custodian come to
more than Rs. 6,500 a month. Besides these,
they have a free car, frec hous: and an
entertainment allowance to the extent of
Rs. 200 to Rs. 500 per month. But, at the
same time, the Governor of the Reserve Bank
of India, who is a superior officer, gets a
salary of only Rs. 4,500 a month, and the
Chairman of the Statc Bank of India gets
only Rs. 4,000 a month. These custodians
look like new princes and what they are
getting is not salary ; it looks like the privy
pursc.

Sometimes, the general managers who
are in the top hierarchy get more than the
custodians get. This problem should also be
gonc into.

Another thing is this. In the Indian
Overseas Bank, Daryaganj, Delhi, the Chief
Cashier gets Rs. 1,090, but the Agent himself
gets only Rs. 900. This anomaly should
also be looked into.

I would then like to bring to the atten-
tion of the Minister the need for interchange
of cxecutives. We rcad in the newspapers
that when one custodian was informed that
he would be transferred or that his services
would be terminated, he refused, and the
Government also yielded. So, unless you
give cffect to interchange of executives,
vested interests will be created in the banking
system. There should, therefore, be transfers
and intcrchange of executives.

Then, 1 would like to bring to the notice
of the Minister the Dcposit insurance Corpo-
ration which we created in 1963. It is now
an anachronism.  About 85 per cent of bank
deposits arc with the Government, and nine
to 10 per cent lies with the strong foreign
banks. Why should we keep this white
elephant at the expense of Rs. 2'5 crores per
ycar ? Wc are paying Rs. 2'5 crores as
premium. 1 think this white elelphant can be
put an end to.

We have been proclaiming that the public
sector—

MR. CHAIRMAN This is not a
general discussion of the whole question of
banking and insurance.
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SHRI MURASOLI MARAN Just
one minute. We have been proclaiming that
public scctor undcrtakings should strive to
create in the minds of thc employees a sense
of pirtnership and belonging in the enterprise.
But what is happcning is, you have put men
born and bred up in the imperial banking
ways at the helm of affairs The idea of
social justice and respect for fellow-workmen
is an anathema to them. When the Indian
Overseas Bank employecs went on  strike
during the month of May, thc management
in Madras refused to mcet me. 1 had a
rcady-made solution. I had a conlerence with
the workers, but the management refused to
meet me to solve the dispute. Can you imgine
such a thing happening in the private
sector 7 Because you have put men of the
Imperial Bank attitude at the helm aflairs,
the public sector undertakings arc incurring
disrepute.

SHRI LOBO PRABHU (Udipi): No
public scctor.

SHRI MURASOLI MARAN : We want
to put men of proven ability ; we know
about it, but they should have some faith in
the public scctor philosophy. 1 think the
Minister should consider this problem,

Then, charges of corruption have been
made in this House against exccutives.
Corruption is rampant not only after
nationalisation but even beforc that. 1 think
you should create a system whercin  the
exccutive of the banks should render an
account of their assets and liabilities and
other things to the Finance Ministry every
ycar. T think that unless we have that
system, charges of corruption will not end.

st Ay fewd  (F97) : Fawfy
AT, AT AT AIE ATET & &F 369
Y a3 1 gIR T UL AT ¥ IgEI
fear a1 ag I=maT F A1) AT
q79 Ay TTF 9T @A ATZAT E ) AE
FEAT I, FTART A, FOTHT
arrg, favmr AFR IR o) farar g9
Far # g faaar § agf vam Argang

SHRI K. NARAYANA RAO (Bobbili) :
This matter has  be.m brought up in this
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House and the Chair refused to discuss
anything like that.

SEVERAL HON. MEMBERS rose—
®* MR. CHAIRMAN : My request is

that the Chair should be left alone to deal
with the matter.

SHRI K. NARAYANA RAO: 1 was
going to assist you.
MR. CHAIRMAN: [ will ask for

the assistance if necessary

dt wg fond . & aow qd w7
TE | FTEAAT AT 9T T@AT qEar
Z 1 & I A9 A CATAT § TAT FA1EAT
18T w2 efRT WM oA wn
T @ 2 zafer & IWA AT w@er
qFrear g froaav @7 3w vgaw
I AT ®F 369 FfEm )

MR. CHAIRMAN
cannot admit anything at this stage.
arc now discussing a different subject.

I am sorry, I
We

SHRI MADHU LIMAYE rose—

.

MR. CHAIRMAN : No please. I
cannot accept it at this stage. We arc
discussing an entirely different matter. You
cannot just push in something which has
no relation to what we are discussing. [
am sorry.

MR. CHAIRMAN : Shri Salve.

SHRI S. KUNDU (Balasore) : I find
that there is some sort of new procedurc in
calling names. Yesterday four specakers
were called and even though my namc was
there it was skipped over and the next
spcaker was called.  Today I find it is on
party basis.

MR. CHAIRMAN :
that you will be called.

I can assure you

SHRI S. KUNDU : But it should not
be very late in the cvening.
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SHRI SHIV CHANDRA JHA
(Madhubani) : Yesterday we were told that
the order will be : one mover, one speaker.

MR. CHAIRMAN : My difficulty is
that I did not hear that kind of ruling
yesterday when it was given. Here 1 have
got a list of names which includes the list
of names of movers also. 1 think rost of
them will be accommodated.

AN HON. MEMBER : All

MR. CHAIRMAN : 1 said “most”. I

do not know whether all could be accom-
modated. While T cannot give any personal
assurance. I may say that most of the

members who are movers will bec accom-
modated.  Shri Kundu will in any case be
accommodated because he is both a mover
and also a represcntative of a party.

SHRI KAMALNAYAN BAJAJ
(Wardha) :  Yesterday my namc was at
the top and I was about to be called. In
the mean while, the next discussion was
taken up. Now I find so many other members
are speaking.

MR. CHAIRMAN :  Your chance will
not go by default. Now Shri Salve.

SHRI N. K. P. SALVE (Betul) : Mr.
Chairman, the nationalisation of the fourtecn
top banks in the country undoubtedly un-
folded a new chapter in the political history
of our country. But, more important than
that, this nationalisation of the banks
ushered the dawn of a ncw era where
branches and projects of the economic
growth for the people of the country camc
to be inseparably and firmly associated with
the objective of social justice. The framers
ot the Constitution, as you are aware, in
their wisdom have envisaged an Indian society
based entirely on the egalitarian principle.
If one were to study the Directive Principles
one would sec that they are suffused entirely
with the spirit of an equalitarian socicty.
We should have marched towards the
establishment of such an equalitarian society,
but the two decades that followed indepen-
dence, unfortunately, brought considerable
disillusionment to the people. The gap
between the rich and the poor, far from
being bridged ...,
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is this

SHRI N. K. P. SALVE :
direct nexus with the scheme.
building up the background.
of relevancy should be left to me. The
(uestion is this. If ultimately thc gap
between the rich and the poor is not to be
bridged with the help of this scheme, what
is the use of this scheme ?  That is why it
is necessary for me to dwell on this aspect
of the matter. Disparitics in  opportunitics,
disparities in wealth, disparitics even in
power have become more glaring and  they
have become more enduring.

This has a
I am Only
The question

15.00 hrs.

Thercfore, when this  cnactment was
made, it received mass  enthusiastic support
barring opposition by a scction of the
Housc—I do take congnisance of a scction
of the House—for two basic rcasons. The
first of the two reasons; 1 consider, was that
this cnactment became symbolic  of the
victory of the common man over the vested
intercst and the second reason was that it
marked a very significant, rcdical and pro-
gressive step in the realm of mercantile law
of the country for the economic emancipation
of the ncglected section of Indian socicty.

Indian banking in the post-independence
period has been extremely far from  salis-
factory in the sense that it adopted an
attitude of a person who was purcly interes-
ted in the safety of investments and earning
of some profits and mories out of those
investments, It was, in fact, ncither growth
nor development oriented.  The attitude of
catering only to the vested interest had been
taken to a point of addiction, to the point
of a fault. Therefore when these radical
changes were brought about as a result of
nationalisation, it was cxpected that the
whole attitude of the pcople, who are going
to run banking in the country, at least in
the nationaiised banks, would change and
it would bring about a considerable and
revolutionary change in thc entirc working
of the cntirc banking system of the country.

The first nccessity in this dircction was
to cnsurc that the banking business, whether
done by the Govcrnment or by tlie private
partics, was of a nature which required
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giving of extremely personalised service. In
this context it was necessary to maintain
the highest standards of efficiency.

*The attitude of the people who are in
charge of banking today has definite!ly shown
somec change so far as accommodation of
the weaker section of the society is concerned.
There are clear instances where monies are
being advanced more liberally to farmers,
rickshawwallahs and to weaker scctions
which were so far cempletely neglected. That
is what is being done ; you have to accept
it

SHRI PILOO MODY (Godhra) : And
to parliamentarians too.

SHRI N. K. P. SALVE : Parliament-
arians were getting it carlicr also and are
also getting now. There is no doubt about
it. Therc are, of course, signs that the
neglected sections are not being reached as
well as they ought to be rcached.

scheme which has been brought
with the composition and
board of dircclors. It
also dcals with the  composition and
constitution of certain other committees.
It contcmplates, 1 have no doubt in my
mind, a ccrtain procedure of democratisation
of banks. To thc best of the ability that
one can care has been taken to ensurc that
the expertise which Is necded to run the
banks is not jeopardised.

The
primarily deals
constitution of the

It is, however, accessary for me to
mention at this juncture that while I welcome
in principle the principle enunciated in the
scneme of taking two persons from wage—
earncrs—onc from labour and one from
employecs—on the board of dircctors, there
are certain basic problems which will have
to be considered.  Certain difficulties will
emerge which will have to be duly taken
care of.

There is  an alarming deterioration in
the cfficiency of banks. It is a very un-
fortunate facet of banking today that the
employces-—when I refer to employees, 1
mcan the chaprassi, the clerk at the counter,
the cashbook writer, the ledger writer—are
not doing their b:st to make this nationali-
sation a great success ; they are a little
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oblivious of their obligation which is inevi-
table under the scheme of nationalisation.

The representative of employees who
will be taken from the representative union
e by itsclf will be an extremely great headache.
I agree with the hon. Member of the DMK
who pointed out several difficulties which
will cmerge ultimately when the Finance
Ministry has to nominate one out of the
panel of the representative union to be on
the board of directors. In fact, the trade
union movement all over is in an obnoxious
state of affairs.

SHRI LOBO PRABHU :®Hcar, hcar ;
never a truer word !

SHRI N. K. P. SALVE : The difficulty
with my hon. friends in the Swatantra is
that they completely tear onc sentence out
of context and say, ‘“Hear, hear™.

SHRI LOBO PRABHU : Never a truer
word !

SHRI N. K. P. SALVE : This has to
be conceded very unfortunately that the
leaders of the trade union movement—it is
my personal expcricnce—are as great encmies
of the employees and the labourers today

as the vested interest.

That fact has to be clearly understood.

SHRI S. KUNDU : This is an allega-
tion. He nas to take prior permission.

SHRI N. K. P. SALVE : Therefore,
this problem is going to create tremendous
difficulties— 1 will not be supprised if there
are going to bz outright murders of kidnap-
pings. But the question is, once it is accept-
ed in principle that a representative of the
labour is going to be taken, some method
has to bec adopted. It is a question like
this as to whejher it is deisrable to die
by hanging or by drowning. 1 hcard my

hon. friend from the D. M. K party on
this. Whatis the way out ? Is there any
other way ? Any other method of taking

a representative of labour is going to be as
cumbersome, as onorous, as this very method
as long as the basic approach of the trade
union leaders is what it is. I most rogrect-
fully submit that while ostensibly they are
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talking of the emancipation and the interest
of the labour, all that they arc interested in
is their personal emancipation. This is
truc of the labour leaders as much of the
vested interests. This is my most regretful’
and most urfortunatc comment that I have
to make. I really wish the state of affairs
were different. But 1 do hope that there
is some possibility of improvement. It shall
improve some day if things went on properly
and the scheme contemplated for nominating
one of the representatives from the panel
will be found to be fairly workable.

Sir, T canno' complcte my spcech on
this without making a reference to one aspect
of the matter. Something was referred to
by my hon, friend from thc D. M. K. party
about the large salaries being given to the
Custodiats, Rs. 6000 etc. It certainly reminds
one of privy purses that are being given.
This facet of privy purses in the banking
institutions comes down right from the top
to the bottom. Even a driver, a peon, as onc
of the local Managers of the United Com-
mercial Bank told me, gets Rs. 640. I have
no objection to their being paid very large
sums. I have not the least objcction......

SHRI S. KUNDU : With all respect
to my good fricnd Mr. Slave, I may tell him
that a driver gets Rs. 150 or Rs. 160 and
the rest is dearncss allowance and other

allowances. And he calls it a privy
purse.
SHRI S. S. KOTHARI (Mandsaur)

If a driver gcts
This is socialism.

Rs. 600. I will be happy.

SHRI N. K. P. SALVE : Sir, Rs. 640
to a driver is wholly justified. But what
is wholly unjustified is the attitude shown
by thesc pcople, at that strata, towards their
responsibility to the institution of banking.
1 am giving you an instance which will be an
cye-opener. 1 do not mind paying them
more. You distibute the entire profits
of the banks in between the employees of
the banks. But the cmployces have also
to be told that to makc the natonalised
banks a success is the responsibility of not
merely of Mr. Shukla or Mr. Gancsh or
Mr. Chavan or anyonc eclse but also the
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responsibility of all those who arc working
in thc banks.

st o wwew  (ava-afa) ¢
wreTi mizfai Fgt & P wa At

mEY § |

=t ATE FATT AR © T AFTARY
FHAY ar FN gH IT TR AV AGY FT
AT {7 FT gH FLAT A3

1 hope there is no burcaucratisation in
this type of institution. [ am entirely with
my hon. fricnd Shri George Fernandes that
burcaucrats arc no good to run this as they
arc no good eclsewhere, I have no doubt in
my mind.

Sir, T was coming on the question of
large payments to the employecs which
1 say is justified. What is wholly unjustified
is the callous and negligent attitude which
does not befit the emplloyces of a nationalis-
cd Afinstitution, Let me give you an
instance. A client happened to enter
for cncashment of his cheque in the United
Commercial Bank. Hc was slightly incon-
veninced and he went and complained to
some persons at the counter. And camc
back the reply, “Do you think this is the
only Bank nationalised ?  Why don’t you go
to the next door Bank, the Punjab National
Bank which is also nationalised ?° That
gentlemen complained to me with all  bitter-
ness about the employces who should be
selflessly dedicated to work.

This is the state of affairs. Mr.
Kundu, if this is the state of aflairs, you
take cagnizancz of it. (/nterruptions) 1
am not generalsing. I do cxpect some day

SHRI S. M. BANERJEE (Kanpur):
He is talking just like...... Alice in Wonder-
land.

SHRI LOBO PRABHU : This is a
new cra bank.
SHR1I PILOO MODY : 1 suggest

that you in future Mr. Salve gets his speech-
es approved by Mr, Banerjee first.
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SHRI N. K. P. SALVE : The difficulty
is that if you talk of realities, it docs not
appeal to onc’s sense. It becomes a fiction
and it becomes a story of Alice in
Wounderland Sometimes it is to my f{riend
here and sometimes it is to my friend there.

T would not takc my instructions either
from Mr. Bancrjee or from Mr. Piloo Mody.
I am capablc of spcaking on my own.

SHRI S. M. BANERIJEE : Sir, the
Speaker this morning said that without
giving notice, nothing should be mentioned
like that Hc is mentioning all this. It
is very bad.

SHRI RANDHIR SINGH (Rohtak) : 1
agree with Mr. Bancrjee.

MR. CHAISMAN : My
there is very little time.

problem s
that Kindly con-

clude.

SHRI PILCO MODY :
to sit down. It is not necessary
finishes his spcech at all.

You ask him
that he

SHRI N. K. P. SALVE : I submit in
all humility that it is of utmost importance
to  ensure ruthless efliciency  in  these
nationalished banks.  Uniess we work, all
of us, for the ruthless eflicicney, it is more
than likely that all this culogised institution
of nationalisation{will some day be mocked
at by the historians.

The overall scheme as it has been for-
mulated docs not specify the various categori-
es of experts from which the Government is
going to draw. It is a much broader
catcgory from which the Government is going
to draw. The only suggestion T am going
to make is that while the Minister replies, he
will in his reply kindly take care to assurc

the Housc and to specify the cxperts
catcgorics from which he will be drawing
SHRI PILOO MODY : From
Architects.
SHRI N. K. P. SALVE: ... into
the Boards of Directors of the Banks. That

would help strengthen the efficient function-
ing of the banks.
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SHRI S. KUNDU : When these 14
banks were nationalised, we wcre really
happy that within the sphere of nationalisa-
tion as it was then, cven though our demand
to nationalise other Scheduled Banks as
also forcign banks was not agreed to, it
would oﬁcn a new era as was said by Mr.
Salve. At lcast we thought it would give a
lot of help to the poor and weaker sections
of the community.

It would be a complete lie to deny that
the poorer sections  of the community—small
scale industry, and agriculturists...... have
not got the benefit. But the question
is: as wec come to consider the scheme,
whether the main objectives for which e these
banks were nationalised have been fulfilled
and whether  these main  objectives  could
bz fulfilled through this scheme.  The scheme
is a very important onc. Thisis thc machi-
nery through which the cntirc  objectives
of nationalisation of banks have to be
implemented.

What arc the two main objectives when
the banks were nationalised 2 Once objective
was that the resources of banks  will  be
diversified so as to cnsure that weaker
sections of the people get assistance. The
sccond objective which is the most important
was that by opening a large number of
branches, there will be a war on mobilisation
of resources ........

SHRI PILOO MODY : There is one
more reason for nationalisation of banks.

SHRI S. KUNDU :
onc.

You are the fourth

SHRI PILOO MODY :
onc more reasen  for
Can I add, Sir ?

There s
nationalising banks.

MR. CHAIRMAN : No, pleasc.

SHRI PILOO MODY : That is to
bnrnish the image of the Prime Minister.

MR. CHAIRMAN :  No please. That
is not part of his speech.
SHRI S. KUNDU : 1 will try to re-

view the scheme from these two  objectives.
I would likc to know from the Minister
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whether, though it is true that somc moncy
has gone to the small  farmers, small-scale
industries, small shop-kecpers and transport-
owners, it is true and has hc taken care to
find out whether it has gone to the people
who arc really small and how small are
they ? I challenge the Minister to say that
the really deserving people have got the
benefit.

Last time, when I participated in the
debate on the nationalisation of banks, I
cited certain examples. 1 will show how the
weaker scctions of the people are not  getting
asssgince. I will draw the attention of the
hon. House and the Minister to a reply
given in Parliament in Unstarred Question
No. 1662 dated 20th November, 1970. The
Union Bank of India opened branches on
229.69 in Jalasore and Balasore. The
reply given is as follows : Small shop-
keeper, number of accounts, 1; Agricul-
turists, nil.  In Jaleswar it is nil so far as
agriculturists and  small industrics arc
conccrned. No  small  agriculturists  or
owncers of smallscale industrics have got
assistance for the past one ycar. The
amount given to the traders incrcased from
Rs. 87 lakhs to Rs. 286 lakhs that is,
2.86 crorcs. This is the situation. The
poor peasants wanted Rs. 1,000 cach for
their bullocks but tlicy were not given that
amount on the pretext that the villages
are situated at a distance of 36 or 37 milcs.
They have to go from piilar to post.  They
were again denied thesc because it does not
come within a composite scheme. This is
the situation.

While poor agriculturists are not getting
the money, the rich industrialists and rich
traders are getting it. I would like the
Minister to make an cnquiry whether the
money has gone to really deserving persons
or whether in thc name of the poor and
weaker section of people rich and affluent
peasants arc gelting the advantage.

Regarding mobilisation of resources, it
has not been upto the cxpectations. The
rate of growth of mobilisation of resources,
that is, of dcposits, was 16 per cent about
one or two years back. It has now come
to 11.5 per cent. Why ? What is the
reason 7 Though there has been a small
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increase in the deposits—it has increased

from Rs. 441 crores to Rs. 486 crores—
why should the rate of growth of deposits
go down ? Unless we ensure that the rate
of growth is maintained, the ¢atirc money
that is invested in the banks will go a
waste.

Due to the imperialist and monarchical
attitude and behaviour of som: officers of
these banks the poor peasants are not getting
the benefit.  These were in the hands of
private persons and they cannot change
their attitude by a strokc of psn and only
by transfcr of authority. They say that the |
necessary forms are not available, The
poor peasants and the poor pcople arec not
getting the forms. The officers cannot tuke
decisions to  disburse their accumulated
forms. The poor pcasants are not received
well and treated well.  The officers are not
aware of the rules.  These points should be
looked into. There are no proper plans for
mobilisation of resources.

I understand, Government have a plan
of opening 10,000 ncw offices of branches
by 1974-75. Government should take up a
‘crash programme’ of opening about 50,000
branches throughout the country. It will
give cmployment to 2.5 lakhs of people
because each such bank  will give employ-
ment to about 4 10 6 persons.  Sccondly,
it will help to mobilise the resources from
the rural sector.  You know, there arc some
post offices which are known as branch post
offices which work for a few hours every day.
The Minister may consider the opening of a
small branch of rural banks in cvery village
where there is a population of one thousand
persons. This will also curb the illcgal
money-lending activities of the sahukars.
You do not know how the sahukars sarc
sucking the blood of the poor pcople. They
charge interest rates of the order of 100 and
200 per cent. In my part of Orissa, they
call it as biswasi kiblas. Out of confi-
dence, the sale decd is done, and after the
salc dced is made, if the person feels like
returning thc amount, he rcturns it, or clse
the other man acquires the entire property
just for a few chips of money. This sort of
dishonest and blood-sucking tendency of
the sahulkars could only be curbed by
introducing the rural banking system which
will give employment to the people and
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will mobilise the resources from the many
aftluent peasants who have come up during
the last 23 years.

As regard$ the scheme proper, I have
tabled some amendments.  In one of them,
1 have suggested that there should bc
election by ballot. Instecad of one member,
I have suggested that there should bc two.
I have also suggested the way how it could
be done. I have said that the recognised
union and also the registered union which
have a minimum of 10 per cent membership
could also nominate at lcast two members,
(nd as for these two members, the selection
can be made by a secret ballot held all over

the branches. I am told that in the other
Housc Shri Y. B. Chavan has said that this
will virtually become a general election.
I think Shri Y. B. Chavan knows that in

the clection to the university scnates by
registered graduates, it is donc by ballot,
and that is not a general elcction, cven
though they are sprcad over different parts
of the country and diffcrent parts of the
State. A similar thing could be donc here
also, because that will ensure real participa-
tion by the workers.

How could the (wo grcat tasks which
have been assigned to these new  banks be
done by 15 directors, when only onc of them
would represent the workers and the other
14 would be directly or indirectly appointed
by thc Central Government from among
burcaucrats with or without the permission
of the Reserve Bank ? It is impossible to
achicve the objectives with the present system
of dircctorship.

Regarding the regional committee, it is
something fantastic which wc are seeing.
1 do not know how it did not strikc the
hon. Minister at all. The regional com-
mittce may comprisc representatives from
four or five States in the region. I have
suggested that at Icast onc MLA and MP
from each Statec should be taken on that
committee. After all, we are the pcople
who come directly in contact with the people.
After all, this committee is of an advisory
character, and if even therc we cannot be
represenicd, again it would become a
burcaucrat-ridden body.  Therefore, 1
would appeal to the hon. Minister to look
into the matter with sympathy.
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SHRI S. S. KOTHARI : No politician
should be taken on the board.

SHRI S. KUNDU :
of the board of management
advisory pody.

1 am not speaking
but of the

Now, 1 come to another important point
which has becn so ably put forward by my
hon. friend Shri Murasoli Maran. He said
that some of the bank directors were en-
joying perquisites, allowances and salaries
which came to more than Rs. 2 lakhs per
year. I do not know if that is true, and
if it is true, 1 do not know what Govern-
ment have been doing about it. .

SHRI LOBO PRABHU : Nationali-

sation.

SHRI S. KUNDU : My hon. friend
has had his say alrcady, and Ict me have
my say now.

SHRI PILOO MODY : 1 have not
had my say yct about hon. Ministers make
Rs. 4% lakhs.

SHRI S. KUNDU : If the Ministers
make Rs. 4} lakhs, we shall support him,
Let him also plcase support us in this. 1
would suggest that the salary should be
limited to Rs. 2500 p.m. including allowances
and perquisites.  Nobody should get more
than the chairman of the Reserve Bank.
It looks nauscating and it looks bad. There
is also a provision that the director who is
there from the Government side  would
remain at the will of the Central Government
and his term is not going to be terminated
till Government decide that he should quit.
In one of my amendments, 1 have suggested
that his term also should not be more than
three years,

There is also anothcr important wing,
namely the officers like agents, junior agents
and others who are not strictly speaking
workers, but who have a case to put forward,
and T would suggest that one of them should
also be elected by the officers’ association
to serve on the board of management. In
this connection, 1 had recently written a
letter also to the Finance Minister. There
are two recognised unions in thc banking
industry. I have every sympathy for the



319 Motions re.

[Shri S. Kundu]

All India Bank Employees’ Union. At the
same time, within these fourteen nationalised
banks, a trade union has been formed known
as the National Union of Bank Employces.
They claim to have a majority in'‘lhese 14

banks. So they should also be recognised
and called in, 1 have written a letter in this
connection.

When this Bill was under discussion here,
an assurance was given by the then Minister
in charge, Shri Govinda Menon, that the
headquarters of these 14 banks would be
distributed among 14 States. No step has
so far been taken in  pursuance of this
assurance. The hecadquarters are all con-
centrated in big citics. Assam has one bank
for 1,96,000 pceople, Nagaland once bank for
2,10,000 people, Jammu and Kashmir onc
office for 4,23,000, Orissa one oflice for
2,50.00.0. This creates a great disparity, If
they want to bridze the gull between the
rich and poor States, thecy should not only
implement the scheme of lcad banks but
also sce that the lead banks become  cffective
instruments  in mobilising the savings of the
people. You have to go to the people and
tackle them in the proper way. You have
to create that necessary infra-structurc with
the human agency to establish contact with
the people in the villages and sce that the
facilities aflorded by the banks arc made
available to all the people.

MR. CHAIRMAN : Wc¢ have a large
number of speakers and hardly 30 minutes.
So 1 would request members to be very
brief.

SHRI KAMALNAYAN BAJAJ : My
party is the main recognised Opposition. 1
do mnot grudge the time given to other
smaller partics, but you will have to give
consideration to the fact that  the main
Opposition should be given its due time.

MR. CHAIRMAN
we were adopting a
procedure.

In this debate,
different  kind of

.

SHRI KAMALNAYAN BAJAJ : You
can cxtend the time.

SHRI SHIVA CHANDRA JHA : You
say there is insufficicnt time. Speakers who
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have alrcady spoken have baken their own

time. Why this restriction in regard to

other spcakers ? They should not be made

to suffer. We cannot make our speeches

in two, three or five minutes, '

MR. CHAIRMAN The Chair
been ringing the bill in their case.

has

SHRI LOBO PRABHU : 1 suggest you
follow the order paper.

SHRI KAMALNAYAN BAJAJ : Shri
S.M. Banerjee said that the Bank deposits
are public moncy. I would rather say that
it is the public's money which is deposited
in the banks. Wherever there is idle monzy
not cmployed for productive purposcs, the
banks should mop it up and mike it into
money which goes for production adding
to the wealth of the nation, I this is done
most cfliciently by banks, it will be doing a
good service. The deposits of the public with
the banks are held in trust.  Whenever
they advance money, their first duty is to
see (o the sccurity and scfety of the loan,
because the money daes not belong to  the
Governmeat but 1o the people. So invest-
ment has to be done with that safety factor
kept in mind.

Shri Bancrjec was saying that moncy
has been advanced to some industrics, and
these industrics belong to som: private firms
cte. I have no apology for that. If these
industries arc not desired. Parliament can
take any action. If these industries are given
licences 1o produce things which the nation
wants, then it is the duty of the Government
or the banks to give reasonable finances for
their working. If that is not desired, then
why give licences for manufacturing these
produces in the country ?

It is desirable that agricultural production
should incrase. If agriculturc does not
prosper, industry or trade will also suffer.
That is the primary objective. there is no
doubt about it, and for that purpose what-
ever assistance can be given to the agricul-
turists should be given. But when the poor,
innocent villager goes to the Bank to deposit
his moncy, his money is taken and
the clerks there ask him to come after
15 days and collect his papers. That deposit
is not entered in the banks. I have heard
of such cases. Similarly, for withdrawal
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a receipt is taken from him and he is asked
to come after seven days for the money, but
the money is never paid. Maybe such cases
arc fcw.today» but they are likely to increase
because village touts are coming into
existence and in collaboration with the people
in the banks, they are cxploiting the
situation. Even when advances are given,
a certain percentage is deducted and only
the remaining amount is given to them.
They are cven mis-informed that they necd
not repay the whole amount or that they
necd not repay at all. Thesc are some of
the things which are happening. It is
happening because the rate of growth of
branches has been too fast.

It is technical cxpertisc and knowledge
which ig required for manning the branches.
1 would like that branches should be opened
as fast as possiblec but without disregard to
train stafl. Otherwise, 1 think we will be
landing ourselves and the nationalised banks
into great disrepute and the country will
have to suffer a great dcal. So far it has
not injured the industry for the simple
reason that the second or third man in a
branch was put incharge of a new branch
and in his placc another man was recruited
in the existing branches. But the rate of
growth of the branches has to be carcfully
watched. Already, customer scrvice has
deteriorated becausce the untrained staff do
not know how to deal with the customers.
Also cfficicncy has gone down and corruption
and indiscripline have incrcased. It is not
only because untrained people have comc
in but because proper link is not established
with the head office.  If they become loose
in the banking system, corruption will
incrcase. It is for all these reasons that the
training of the stafl should be the foremost

consideration  before we incrcase  our
branches.
The overall growth of dcposits has

been 16 to 17 per cent, but the growth of
deposits in the 2,000 new branches is very
little and all the cxpenditure and cost of
these offices has to be borne by the other
branches. Ultimately, the cost of managing
the banks will increase considerably. So,
this point of view has also to be considered
before we spread the branches. Efficiency
and other factors have to be looked
after.
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When the banks were nationalised, it
has been said that their individual characte-
ristics and independence would bc main-
tained. That assurance was given to the
House. But as the amending Bill has come
an! when we sec the practice which is
obtaining, the authority of the Rescrve Bank
is diminishing and is going down conside-
rably. The Finance Minister and the
Finance Ministry arc having so much
influence that it is almost becoming a branch
of the Finance Ministry. I cite instances
from the amendments which have been
proposed. The Chairman will be appointed
by the Central Government after consultation
with the Reserve Bank. They whill consult
the Reserve Bank, which means that the
Rescrve Bank will not have much voice,
Even thc Board of Directors will not be
consulted. They will not be even asked.
The Chairman has to function through the
Board of Directors. The previous practice
was that the Reserve Bank had the authority
for the appointment, or nomination, of the
Chairman. They always consulted the Board
and they wcre guided by their advice. If
the advice was very wrong, then alone they
excrcised their prerogative and so on and
so forth. But here, the Board of Directors
will not be consulted at all. The nomination
of the Chairman will be done by the Finance
Ministry. They would consult the Reserve
Bank.

Then the managing director will be
appointed without the consultation of cither
the Chairman of the Board of Directors,
and that will be donc not by the Reserve
Bank but by the Finance Ministry. 1 would
humbly ask why the Finance Ministry is
coming into it at all. The Reserve Bank
was doing its function fairly well, and the
authority of the Reserve Bank should be
increased, and the Finance Mintstry should
go out of the picture completely. This
authority should be given to the Reserve
Bank.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI KAMALNAYAN BAJAJ : I have
not taken even half as much timc as the
others have taken.

MR. CHAIRMAN : But there is another
speaker yet.
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SHRI KAMALNAYAN BAJAJ : I was
concerned with the banks. 1 was the Chair-
man of one of the big banks So I know
many things. Now, wholetime directors
will be appointed. Those wholetime directors
will not be appointed in consuitation with
the managing director under whom he will
be working. Under the circumstances, if
different elements are looked together, then
the homogeneity of the board of directors
will not be therc, and the functioning will
become very difficult.

Then the worker-directors should always
be there. 1 always appreciate that, but I
would reqlest that for the worker-directors,
when they are appointed, consideration
should be given to the following aspect. If
they are able to give advice and manage the
banks, then the political influence in the
unions should be ousted. If the foreign
influence also comes in with the workers in
the bank, then they will be obliged to see to the
interest of the political wnions. So long as
that political influence is there, among the
workers, I would recquest that the Govern-
ment will give proper thought to this aspect
before the worker-directors are appointed.
I am all for the worker-directors to be there.
1 have no objection to it, but the political
influence should not come in.

When the branches of the Statc Bank
were opened in the rural areas, they were
given a subsidy. But the nationalised banks
arc given a stepmotherly trcatment. They
are not given any subsidy, and arc compelled
to open branches because  probably they are
not considered good enough. 1 request that
whatever subsidy is given to the State Bank,
it should be given to all the nationalised
banks. Otherwise, they should stop giving
the subsidies to the State Bank. The State
Bank is given preferecnce in the deposit of
government money, cither Central or State.
Now that all the major banks arc nationa-
lised this diflcrentiation should go. Since
the identity and character of each separatc
bank has no meaning, I agrec with some of
speakers that there should not be fourteen
banks but only one bank by thc amalgama-
tion of all of them.

If the original counterparts of the four-
teen national banks which have been
nationaliscd waat to to do banking business,
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will the government permit them to do it.
in the interest of healthy competition ? They
have got expertise, knowledge and experience.
If they want to function in the banking
business, will the government permit "them ?
I also want to know whether any of the
original banks have applied for permission
to do banking business and, if so, what is
the rcaction of the government ?

Coming to deposits, when the banks
take deposit from the people they give them
some ratc of interest, which is good enough.
But that ratc of intercst should have some
relation to the rate of interest on advances.
During the last onc year or so the rate of
interest on bank advances has gone up to
as much as 12 per cent. Prior to  nationali-
sation the banks were never permitted to
charge more than ten per cent. So, the
rate has gone up by two per cent from the
time when they were socially controlled.
This increasc in bank ratc adds to the cost
of production in the industry. All those
industries which usc bank advance ata
higher rate will necessarily have to put up
the prices of their products. So, this will
have to be keptin mind when the rate of
interest on bank advances is fixed.

It is good to have experts in various
fields in the Board of Directors. Experts
in agriculture, audit and economics are
capable men in their own flelds but they
have no expcrience on the managing or
running of Banks. Individually they cannot
exercise their judgment in regard to proposals
which are in front of them. If there isa
Board of Directors which has representatives
of cxperts in different lines it can take a
collective decision. Supposing crores  of
rupees have to be advanced to the sugar,
jute or textile industry or other crops in
the different regions, then the Board of
Directors should have intimate knowledge
of what is going to happen to those indus-
triecs. That knowledge comes only out of
practical experience of trade and industry.
If the benefit of that advice is deprived to
the Board of Directors, it will give advances
wherever it is not necessary and refuse
advances where it is necessary. In that way
there will be imbalance and advance will
not be given properly.

So, I would submit in the end that these
rules should not be approved in such a great
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hurry because there are many difficulties
from which banking is suffering.

st T fag . gumfa wEEy, 9%
AAoTINNE  FT S W IHF I
FMER A AT AT T @I & W e
# fadh gAY atq Fgan Tngm fw

Tgd Wk 973 a 95w, 7 faw A7,
St 1T &Y OF FALT G fAwT |

ag 78 ¢ fF & w15 gAEr gl
AT AT E | ATAEY K ATK AT qIH
agr o< g gar faag @ @ w4y
FNET SEIE adY, g Adr HET 4ar|
FI = ara g oo wed A,
A AN | uF qeT FA O WR |
wfdq wer &M F@Ed, avag q A,
g7 BT | AT FH W 9MF o
g &, @ar 85 aAr 90 EradY syaTdY
& agt g g % g g g g
§ fx o@femr @ga, 1 FeET & @A
s & W@ A aF Fga & wfwT
#§ =gmr fF Ay agTgd & 9EH FA
i @ AW ? a3 AT qTr F T A1G 7
Far fRQ g, FO7 OT AT, FAT I
1%, FAT I9 AT, FAT AGZY, #7 fEAa
e o 9%ag F, 99 F A9 A9
w® EfFuF Fur SWm@T & SO "
% FT ®GAT E1 FC N T q| A
T & fr 3Fr 9eRT FraEr § ) ag
@ g fF s fom &) ST e &
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BT AW W AT g, I aQ AW
Ty # fa@e ¥ W S Her sEed
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qar FIwa, g & v fra
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T sl & ST &, 99T qEWER
&3 g st e ok AgdwT ¥ a@d
F@ g, qafF BR fram ik g B
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qEy & a1 I ® T oFF A
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TaAaT ¢ 8 a7 qg-fom stoam & A
foorit dfev ag faedr a8f &1 aw @
g FIA M AT ¥ W AT Y @A
g AT E ) AT FY AT FE drEaT o
ag AT A1 NEdT ¥ A7 W F ae
g5 R VBT WP AT AU qIHTHT qWAT
T 9T Fgi A Ay frrd ¥ A
g1 A0 F oA AE HOE § HI
faeré G111 8T 9T AT TXEH ATRH
AT T W &) SAF AT AT AR
FT, FTH GG FT T+ FT |

™ @ ¥ AEET AW UF GoT
TR & JEd FIH FI, TN fHE
FEH OFTA AT AT AT | HTY GHST
F fFsam od H @ oA WA g
F A FACEEES §, IJAEr T O
g% for ag oF foam gl #10
ag | o frae gER FX fF e
o feamat #Y 3T & | qaT e fRam
¥ AWMI I ITED A F A@T
sfeq smuRy F@r wrfgg fF oamd &
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3% T fRam &) fa | 39F aey qw
T g AR 9 dT umd FL 4 @
Tdg fram € fd g wT orT d
F9 AT &, ITF I9F7 gF faar smw
dedg W & ar g AW W SAA
A% FW & for ox faag gFE A
I AT ITF AT 'L T wAre fwar
1T | T Wt ¥ FT 2 RS AfHAe
w®IEST &, I T wEA s ST
FIT Far g FAAHE S AT AT E
IR FEAT AT FHRT FAT § |
¥ mzarg fF 93 o7 ENw A A
&7 famr S @Y WA gEIT ) Fm fr
7z TFH A1 AT A OF BTOA T 00
F foq &= ow? Ay 7 2, 27 TAQ $I0Q
F gEr @T FE g | JTT qg o
tramal & fem & @ a3 fraat w1 38
§ o wdg fEEE #1oT en
framaY &1 & g fasy

T FFAE THH &, IAXT ATE AT
gy eqTT Jar Jrfge | gare § ooy
o &1 fEA go Mo {1 FEAT T
wF 77 wew G g ) fafwrgew
fefegaz g orig # ) T ae § qawa
HT@® § | a3F FT TATHT § | OIEATT
¥ 3o fe &1 7 97 9ga I & aga
fagt gu & | fgamas FT g ToTET
AT € &1 Y Y 39S e &, fae
R ax wgf Frafew & 9 gorsi &
A @ U #R IJTET FH @S
frar w1 @e @R e § gramm ok
IAE F AT A FIATE. ..

MR. CHAIRMAN : Every
Haryana has been clectrified.

village in

st T fag o agi o Y e
ofars &, gAY afEr & 9,
g & fre¥ gu @ #1 Nafe &
Jrr | @R AW H s dEE ey §
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wfeardt o § sTR st &
AT | FEWF A FFE TIF §, ITH
qTE 9ES ;T AN | FITHE  ATRA)} Y
FELAT F1 98 T fHar

& ag ot Igan g 5 wma-tiq §aw
g w5 fasy & ot fey ag frama
F AR & | TR B FA 3T T A9-
AT T =TT WG ST AT E |
a7 & JaT AT gI IqH FAT I
AT & q1 ITH IR A HT QA
g a1 w1a g feT @ g 7
Iq%T 97gg AY &) fawdr & | gEar<y "rar
g, AT arar g, fr@E  m g,
et @rdT @, FEwAAE @@r g |
faad ater W wrART AT & a8
GET 2139 AW T AN gIX FH
Iq% 9F OFEE AY &Y 9%Ar & | 99 a8
freg wrar w0y 1Y fegfa ¥ A ar d
#T IAT gqmar AT g 5 IR ae
TR g1 FMA A1 3T A 98 qeAry
Fieg &t Gar fasm@r &) i o dar
 agfema # 931 qrar g1 @@ A
SR §, AT ATTHY FT TS FAT
g Tha e F aT aE aF T
Ay F@F 7 foiww gun fadt @
Fg A AR H T fah Y FF § amwe
HT O F T A A OF Q) [
T F91 fas v wnfge o g
freal T e afgw | v @ &
for gmar wwt fasar =rfzo o osme
I WIH ITEFA F AR A FLAF
ar 3% g gt =ifen & &g warw
¥ oar #15T ¥ IHAT JARA FT GF |
37 s 71 wadw F: foqr SaET ARy |

15.57 hrs.

[SHRIMATI SUSHILA ROHATGI in the Chair.]

st frwr wx A frdft o F ey
¥ ymfeers w7 aw@ & A F A wRT
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T g fF @ A § FW
AL FXA | @T R FT FHTH HA |
g0 #F Af w1 fET wEY w@A
A A AW, Fg &F I|IT A @ AT
IfFT e M Ay QIR & fou
FER ¥ aga gaT forr & e Ay
afy foq &1 F41 & fGnAergand &
T A ERH gAR @AY AqTE § qH
g F&A1 ggdr g fF @ garg fagway
Ffgar 1 Sivifem N § =7z IRTT
FTA &1 o Ag fRaAIT A 7 77 AF
& war ar fF A 7T a7 NT Ay
FHHF U E, 9qr TE AR FAMAT
FA H ara fraar qgr 3

I TIW A FT G ATE &L 40
¢ f& w@a NFTmd gru Fq @ T
& AREU ¥ g FAMAT AAT R ) OAA
qu fazma & f& w0 S @ ozAE wg
gy A &1 SAF AT J1 IR 9T
N o IFFT SFEW AR FTHA T@0
FT fear g z@FT adrar gz g fa W
aeag g A fyq g ag eI
fpar . AT ar ag A8 WAT ® QU A€
EETT | AT ST EAEAT 59 qRAa §
AT IT TH T @AY ST |

Foasgse &6 & AAGqEE Y N
e § ag feqdz & T8 & TRy
afes A AA-ATATIGST §F &, I fei
fa ¥ &% & 9% grag g Tfgm
gqrg-qiy Wt faqwr 9% & IAY g
g @m g =ifgr | ol @@
arfen 1 ww gdafrr, s wfndfew
i QAT Jrfge 1 57 = & | ard
g g fasar g1 gER sdt Wawr
AT @ Fgr o7 akar & f Awdergss
FH FT g WA H WY wEag g S9N
g W & fer eifed § f5 faa a6t
FT TIHLT TG g & X N fawiy
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§F W & 97 @t I ToAaE g
aft s faw wfas 97 ag=ar TmEd &
I F 9gT g § |

FET IF AATHE FT WEY §, TR
F ar ¥ fag g ¥ am w4 wf agr
R 7g foeges a8 5 T &1 gEw
dguar & 7l Wgam g oF gad W
e fafgsizms ad gar g T 3@y
JATT FRIMW A TF W ) Ag &
fagrdf s | saEm O ffgdeoT aH
@i wifgw, IdrEy &80 § grar
=Mfem | IFFT WM 9T AW E 1 IAH
S 9 Ay FETT 9 F qTAr 9grd
Fq 2@T F 57 QT arge gz ¥ fau
s & BT 3aee o us fefaadfo
Hqadz & 1A Fifgw, ST gq a9 qEY
g1z Ay 4 g, famar g7 fea
AT =rfam 1 &Y TAF AT F FOIEA
agi fzar & =fv7 oy qfF &4 g ag
& w3 "mgwt X fam g oqa
FATHAT |

at fefasizfer fou sy g% az
Fgrmar g fr frafaes a1 o ffas-
za o fomr s ) B SEA
amt AR gL & W @1 fE un dw §
qY fewrfrest & 1 9a% & o= & femfaag
sl qRgeE & &% arHr 95 & @9 9wgee
T ¥T qT ITFT FAOTAN B AT A
AT A PAT ST T qLEE & I Y
& e w i foomr SO AT g WA
foar smoar 7 oswe s feafaest @
g oA 9T § ar s foufae
geest T AT & | JU gAF A H
Fmya § & famr fenfae od & femfae
¥ F9 Jza1 & 996 ¥ § AT ww
sfafify & g IrF & 9@ AR
Farae fr fFg aw ¥ fewrfaz-mifaers-
S A H Q) gear g1 d5 fewfee
AfaargamT F1 NT g&w AT & |
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wraTge %9 WAl § Tod Tifgl | =
37T ¥ ooy &9 T Tifgw | GgT ¥
S WAH EfF A JAT § 5 oFY
dor AT =fzo, @ o femfaey <@,
A ag g AN F) SAET TAAT FIA
zafey ag af@dT god J&T g arfan
fr ot g1 fenfaex & ar faa feorfae
[Ty T g ITH IR T g

16.00 hrs.

9T AT GTHLT AT I1T £ & | FEL
UF qgr T ITH {1 BT fERAEr e
FE4 7 g #1100 uEE AN arer
Y KIHT FEFmN AT FTE UFT AT
it WY BT FERT ST | A1 fEma
afafafu s 3% ? ag 4% F1 AT
st T frr g Tafeu frar fF fy
FT G A ZAIN AT KT 9T 6T
3 faad gfa F favm. & fon gy &&
wifgn, @z 44 IAa fas 79 o) wfg
7 fagFma & TF 1 @Y @R wHG FIX
IOH ALY BN A sarar JrwraATr @ R
q¥ T ETANT EWT | AF WIHG &
WIeafzew e WA @R e FEA 5
FIAA T IJXLAT ZY AT | T AT HY
FoF ENT, a8 HIFL ¥ AGG FATAT
A qFT T A FW TS | gAfGT AW
oy & fF zd e i F e
fzg 1 A9 & AT T IAA AT IAH
S5ufg AT F wHA F fou I ar
nF¥T aF ¥ Wqaezfzra £ o | ag AT
qaMad & % g T T #1715

AT a1g S 7L AMgT ¥ ag
ag 2 fr 9@ 99 Q9= Ferefer TR
FAT & a1 qIT®  QRATTTQ 1€ A
F Y 9AH T2 § AT T, WA FgAT
ag 2 fF g @R oW W g ?
FAT AT qIEE H AV I A gP H &
fommy ar» & ITFr 37 ? @ fem
g aomE € fFoHoe dto A1 37 wIR
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FT § AR 98 39 3T &1 {@T & AR
ST qAT & JFFT FY, ITH! T A&
9 A F | g AN AW AT AR
¥ g & A vEA andeT § wa &
IHAT Y T ¥ ww § | A S owo
Yo &, S FAT AT AST AT F I
g ag s ¥ wfafafy & ok ag o
T A AT FAmay 7 feE a@
amTas  AramRaEl A gy el ?
faa gvg ¥ faarfamt ¥ win A ar
¥ W qTE I W ATAAT &Y FT A9
T agran o fr avg & saeregfa Y
JT FFAT F | AT ITH FIT FIE TR
WX @1 e g w g fAde & e
IHIGA, g AT FA@ gorg a4 fw
fFr aeg @ a9 gl wfws ox 9w
zafeT ag 7 M § fF

“of social service background or mem-
bers of either House of Parliament of
the arca.”

FE a1 f6T 149 719 H §

TAH AT AT AW T FEd & fF
BN IFET A-ATEE AN | 97 g
st g 78 A7 g fF wames w1 @
g THAGE A1A FAM | HfEE Aoy
g8 gz Y I wTAr 93 fF &Y ag
IFALl & g FT fAIAr & A8 &y
JEAT ) T TeEE ey wawe q
77 BT & g/ F1 f@@tar gy Jrw
AT RIS AAD A gEE
¥ oordy & sarar mEaEAr & froges
AT Y g8 arHT< A AUy | TEfen
qTT 8F T H WET AZ FEA & R =
&1 ufefaas agr qu amaT & fF §=
arz @ ofsfaas «x faar o o=
qT aF A7 IY T | A9 T a1 FY
ara Fed &, & wgan g fr &afan s
1 9 A qF T@a Qfan FfE i
IAFT V-YATETHE AT AT FT | TTAWRT
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St E T oY A Afww 7 ag
FA T3 AT T N IgET R d
W[fFn IrRFET ITH AT QAT
T #F0 | uF srEdy 1 g A
TARaET I ¥ S a7 e 98 I
T, @I A AR AT FAR
=q% suram giafert g 1 gafen A
A TIET FAT O ST A /MR
AN HY T Ay o wAY gqw §
qam 9T g fF F@ET aF A smww
aHAE § 97 "EEE QU 9 o7 "fwe
9T AT Ay SR A AT H @ wIE
frems A wdw @1z 7z =w ad g,
At & wfrm ag Tw A @, ey
F gra Tz W =S JmE #iw
JHIT A1 EY TAY ErEET g, Ry F
THH 3T WIE |

SHRI SARDAR AMJAD ALl (Baisrhat) :
I take great plcasure in associating myself
with this discussion on the Nationalised
Banks (Management and Miscellaneous
Provisons) Scheme. As a result of nation-
alisation of thc 14 great banks, the people
of our country had high expectations and
high hopes that these banks  would
give them much more financial assistance
to run their business or to pursue their
avocations or the ways which they had
adopted for their livelihood. T can say
without any hesitation that we have ¢ntered
into a new era by nationalising the 14 major
banks of our country. But at the same time,
there has been an inordinate delay on the
part of the Government in bringing forward
a scheme for the continued management of
these nationalised banks,

1 also reside in a village. Fortunately,
in my village, after a lot of agitation and
repeated demands, we have been able to
have a branch of one of the nationalised
banks, namcly the United Commercial
Bank, opened there. 1 happen to kecp
relations with some of those who aspirc to
get some assitance from the bank, and,
therefore, I have been able to accumulate
knowledge of certain difficulties which they
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have brought to my notice. There are
several difficulties which are being experienced
by the aspirants for loans, but I consider
two of them to be very serious, and I would
like to bring them to the noticc of the
House on this occasion.

The first difficulty is this. There are
poor agriculturists who own very small
pieces of land, and the desire to get certain
assistance from the banks. Madam, the
procedure is that if they want to hypothecate
that particular picce of fand with the bank,
then the person will have to obtain a certi-
ficate of non Encumbrance from a lawyer.
The law is that he will have to rush to the
local registration office first and he will
have to givc a scarching fec for an enquiry
to asccrtain  that during the preceding 12
years, his land had been free from any
encumbrance and had not becn sold or
mortgaged or in any other way transferred
to any other individual, and then he will
have to go again to the other concerned
departments of the Government from where
he will have to obtain another certificatc
that the land was not sold on a court sale
andso on. So, Madam these poor agri-
culturists who had expectaions of getting
loans from the nationalised banks would
have to run to a lawyer. I also belong to
the category of lawyers. and yet I feel that
this works very hard on thc poor farmers.
Sometimes it becomes very difficult 1o obtain
such a certificate,  The procedurc in the
bank is such that unless this certificate is
produced from an advocale or lawyer, the
applicant is not entitled to the loan. This
is very hard on the poor agriculturist living
in the village. I would thereforc plead with
Government to consider if it is possible to
appoint a lawyer, or a lawyer appointed by
the bank, from whom a non-cncumbrance
certificate could be obtained which would
be acceptable to the bank.

Madam, therc is another difficulty.
Many people from my locaiity and district
and other districts too approach me. They
think that as an MP 1 have influence with
these officers and  can use my good offices
to get things done for them. They genuinely
feel so because we are their representatives
here. They desire that there should be
branches opcned in their localities also.
They cannot approach the agents who have
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the power to open new branches. I would
plead with Government to consider if the
procedurc for opening new branches in
different  localities and villages can be
simplifitd so that the banking service is made
as widespread as possible.

Madam Chairman, it is very high time
to look into these aspects with seriousness
of thought and sincerity of purpose. Our
people have waited for 22 long ycars for
a hand in the administration and manage-
ment  of the financial institutions of the
country. After such a long period, due
to certain rifts in political thought and
ideology, the step of nationalisation of 14
banks was taken, Their desire now is that they
should have a say in the management also.
In that view, the dccision of Government
to bring out this scheme is to be welcomed
because it gives scope for the realisation of
their hopes and aspirations.

In the scheme, it has been mentioned
that not only the workmen but also those
who are not workmen will have a place in
the board of management. Those who
arc actively cngaged with the dcalings of
the banks, depositors and persons possessing
special knowledge of industrial and financial
matters are to be represented in  the board.
That is why I support the scheme,

But I have certain amendments to
suggest. It is scen that the board of manage-
ment has to work for a certain period, but
in cl. 9 dealing with the term of office of
other dircctors some amendments are
called for. To this end, I have put in my
amendment No. 12, Firstly, 1 have pro-
posced that after the words “Reserve Bank”
in clausc 9, the insertion of the words “and
by giving a reasonable opportunity of being
heard.” The Directors arc appointed under
a statute. Lcst there should be any legal
complication, the Dircctors should be given
a rcasonable opportunity to explain beforc
the termination of their office. Their office
should be terminated only when they have
failed in the discharge of their dutics.

Lastly, in clause 10, to make the meaning
more clear, I have given an amendment that
after the word *‘appointed” the words *‘or
to continuc™ be inserted. If any Director

1]
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is disqualified under the provisions of this
scheme, he cannot continue, and that is
why I am pleading that™ this amendment be
accepted.

o SHRI LOBO PRABHU : There is a
happy illusion herc that banking is like
advancing money from the Government
treasuries. I would like to make it very
clear to this House and to Government that
banking is dealing with people’s money,
with the deposits which you attract and so,
the primary consideration in judging this
scheme should be whether it will attract
deposits.

It has bcen mentioned by the Minister
that deposits have fallen, that they are not
keeping pace with advances. Only three
or four days ago he has made this admission.
I would rcfer to the Finance Minister's
statcment at the meeting of the Custodians
that in the scheduled banks the deposits
for the first eleven months were only
Rs. 289 ciores as against Rs. 324 crores in
the previous period of eleven months. I do
not know what the position since then is,
but the fact remains that the Reserve Bank
has told the scheduled banks that it will not
increase its advances and that they must find
something to the tune of Rs. 600 crores if
they are to meet their commitments. Let
us get this clear that if this amount is not
found by the scheduled banks, your banking
system is going to come to a grinding halt.
The amount available will have to be
distributed to a very few. Accordingly we
have to judge the scheme.

We have to judge the scheme also with
refcrence to the many complaints made here
that there is corruption, that no loans are
obtained unless money is paid. That
complaint has not been made by my party
alonc but by every party.

AN HON. MEMBER : Not by cvery-
onc,

SHRI LOBO PRABHU : The SSP and

the Congress have made it. Il you have not
made it, I think you will have to opcn your

eyes some time.

Secondly, there is complaint that there
is deterioration in service, that there is delay
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at the counters, that there is delay in
clearing Bills and that the banking system as
a whole has slowed down, Thirdly, there is
a complaint that therc is a slowing down in
the rccovery of loan, that there has never
been such a slow down before, and that
banks arc becoming somecthing like co-
operative socictics, With these complaints
in view, let us see how this particular scheme
is going to work.

A scheme of banking or any good
scheme has to localise responsibility, has to
create authority in the persons concerncd.
1 begin by saying that this is an academic
scheme that it deals with the policy of
banking and not with practical banking.
It should have gone to the lcvel of the Agent
or Sub-Agent who dcal with the banking
operations.  About that there is a cons-
piracy of silence and nothing is said.

What is happening ?
more than 2,000 branches.
to man these branches ? What training
have they got ? My good friend mentioned
here that we are not making profits. I
would go further and say that when you
have branches like this without adequately
trained staff, you are going to discredit
banking and not do any good. Your
branches must be related to the nceds of the
people. It is not as if there is no banking
in the villages. You are not blind to the
fact that there arc co-operative societies,
post offices and indigcnous agencies.  So,
this was only meant to supplement them.
Therefore, go at a pace which is reason-
able.

You have opened
Who are going

Now, coming precisely to the scheme,
what is the idea of Government in diluting
the responsibility everywhere ? It is as if
these banks are nothing more than an
appendage of the Ministry of Finance. 1
have no doubt that Mr. Chavan and Mr.
Shukla will be very fair in their choices,
But do they make the choicec ? Does even
Mr. Bakshi, the Secretary, make the choice ?
No. The people to be appointed in the
various i4 banks will be chosen by the
Assistant Secretary for reasons we need not
discuss. Therefore, you are leaving the
banking system to the mercy of a very low-
grade staff,
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I will show onc by one how this choice
is going to be exercised. The managing
director and the other paid directors will be
appointed by the Government on the re-
commendation of the Reserve Bank. No
qualifications are fixed. 1 do not sec why
Mr. Banerjee should not bc appointed as
managing director.
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SHRI S. M.
you.

BANERJEE : Thank

SHRI LOBO PRABHU : I think he
would be as good a managing director as
any one clse ; and he is eligible ; that is the
point.  So, this is the kind of liberty the
Government is taking for itscll to appoint
anyone. When it comes to the question of
appointing a managing dircctor who will be
on any salary up to Rs. 6,000 or more, this
power is likely to be abused.

Next, I come to the appointment of the
representatives of the workers and  represen-
tatives of the stalf.  Already there has been
quite a lot of dissatisfaction with the system
for the election of the workers™ represen-
tative. My own fecling is that it will take
six years before the unions risc to the
strength of 15 cven if they use methods such
as they arc using in the Baroda Bank and
the Indian Overseas Bank. In the mean-
while, the Government will have to sclect
anyonc even on behalf of the workers.  For

the staff, the choicc is cntirely for the
Government.

SHRI S. M. BANERJEE : We do not
want that.

SHRI LOBO PRABHU : They have

said that thcy will take anyonc according to
the Reserve Bank.  The Assistant  Secretary
will determine their representative.

Then 1 come to the representative of the
depositors. My good friend said that small
depositors should have scparate rcpresen-
tation. You must represent those who
have some interest, some stake in the banks.
A small depositor is not the proper onc.
(Interruption) I suggest on the other hand
that the top 10 depositors who have the
biggest stake should be the persons from
whom the selection is to be made.
(Interruption) You are welcome to
change it,
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MR. CHAIRMAN : You  should
address the Chair.

SHRI LOBO PRABHU: Yes. I

have very great advantage in addressing the

Chair.

MR. CHAIRMAN : Otherwise, you
will get involved in controversy.
SHRI LOBO PRABIIU : Therefore,

on the choice of the depositors, some system
must be cvolved. If you do not want the
small depositors, and cven the top 10 de-
positors, Ict us have some clective system ;

let us for instance have an MP as their
representative, Mr.  Banerjec or somcone
clse. But do not leave it to the tender

mercies of Government to make that sclec-
tion in consultation with the Reserve Bank.
And what is the Rescrve Bank ? It is
nothing morc than an image of Govern-
ment ; no more than an instrument of
Government.  So,  Government  consults
itself and appoints anyonc it likes.

Then, 1 come to the representative of
artisans, workers and farmers. How is that
sclection to be made ? They are supposcd
to have the capacity to represent these
classes. What is their capacity ? 1s it the
capacity to pleasc somebody in the Secre-
tariat, somcbody in the Government or
somcbody in the bank ? Let us be more
precise about it,  Let us fix some qualifii-
cation ; Ict him at least bc cminent in his
profession and unless that is done, the
Government will just choose anyonc who
will be a discredit to that body and who
will thercfore reduce the deposits.

the representatives  of
experts in their own line. My good {riend
has spoken a lot. Mr. Chavan himself
admitted that 64 per cent of banking busi-
ness is from industry and 15 per cent from
trade. Are you not thinking of represent-
ing some persons from these interests who
arc vitally connected with the working of the
banks ? I suggest, and 1 do hope my good
friend will agree that the rclevant chambers
of commerce should be consulted about the
persons to be appointed to represent them.
I am saying this because the Chambers of
commerce which are responsible for the
production and employment in  this country
should have a word, .

Then, I come to
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Then we come to the two representatives
of the Reserve Bank and the Government.
What does it come to? Barring one
director from the workers, you have a board
whigh is simply of the making of the govern-
ment. They can appoint anyone. Just
like Emperor Khalifulla showed his contempt
for the scnate, in the same way 1 think the
government will show its contempt by
appointing anybody they like. They have
already appointed some of the donkeys to
the board of the custodian. Now they
are using the legislative power to do what-
ever they like.

.

Coming to the committee, what is the
point in having a committee which meets
once a fortnight when you have a board
which meets once in six months. Even if
you arc keeping the State Bank practice, this
committee should meet cvery week. About
the appointment of this committee the
complajnt is the same one. They are going
to be the creaturcs of government, Be-
causc no qualifications are prescribed,
anybody could be appointed by the govern-
ment.

Lastly, I come to the regional board.
Some hon. Member suggested that the State
Governments are associated with it.  There
is something more than that. A suggestion
about  rcgionalisation was made. The
regional commuttee should include not only
representatives  from  that region  but it
should also include representatives of  banks,
Since the banks should have a common
policy it is necessary to extend this idea
further. I wholc-heartedly agrec with that
suggestion.

In the short time you have been kind
enough to give me I have said only a small
part of what I wanted to say. I am not here
to bury the nationalised banks. They have
buricd them themselves. I am trying to save
them so that they can be of some use to
society and to the country.

SHRI P. GOPALAN (Tellicherry) : The
scheme is very limited in its scope. It only
deals with the composition and functions of
the top management bodics of thc nationa-
lised commercial banks ; nothing else. It
deals with the composition of the Board of
Directors, appointment of Chairman, compo-
sition of the advisory body etc. But, unfor-
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tunately, it is completely silent about how
this mechanism is going to serve the basic
and declared policies of bank nationalisation.

‘

According to this scheme, after the
constitution of the Board of Directors and
the appointment of the Managing Director
the post of the present custodian will be
abolished. I am sure that many of the present
custodians will automatically be turned into
Managing Dircctors of the respective banks.
1 say this because even before nationalisation
of these banks the very same people were
occupying, the same posts as Managing
Directors in these banks and they; were
serving the interests of big business groups.
After nationalisation, they were converted
into custodians of those respective banks.
Now the Government are thinking of
appointing them again as  Managing
Directors of those banks. Excepting in one
or two cases, all the present-day custodians
were at one time or other serving the
interests of big business in our country.
Therefore, 1 am very much concerned about
the composition of the Board of Directors.

They say that the Board of Directors will
be appointed in consultation with the Reserve
Bank of India. Whose interest does the
Rescrve Bank of India represent ?  Shri
Kirloskar is there in the Board of Directors
of the Rescrve Bank ; so also Shri Arvind
Mafatlal and Shri Kothari. I am surc these
people represent the intercsts of big business
in the Rescrve Bank. Therefore, if you say
that the selection will be made in consultation
with the Reserve Bank of India, it only
means consultation with the representatives
of big business and vested interests which
are represented in the Reserve Bank. That
is why I am very much concerned about the
composition of thc Board of Dircctors after
this scheme is adopted.

At the time of nationalisation a new
enthisiasm was generated all  over the
couniry. The downtrodden people thought
that some basic changes will be brought
about after the nationalisation of banks.
Hundreds of people, rickshawallalis and taxi-
drivers, were brought to the residence of the
Prime Minister who shouted, “Indira Gandhi
ki jai.,”
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After nationalisa ion what has happened ?
Some Members were very much eloquent in
saying that it has served thc purpose of the
poor people in the country and that
nationalisation has given large advances to
farmers and small peasants in the country,
1 have certain figures to prove that no depar-
ture has becn marked in the policy even
after  nationalisation.  Government is
following the same policy, which it had been
following all these ycars, since they were
nationalised.

Herc is a report of a random survey
conducted about the effect of nationalisation
on poor and middle-class people. I hope,
the Member from Haryana will listen to it.
It says :

“According to a random survey of the
“impact of nationalisation” on poor and
middle-class in Haryana, carricd out by
the Haryana Young Farmers’ Federation
about Rs. 31'50 crores advances by the
nationalised banks as loan during the
last six months morc than Rs. 25
crores have gonc to upper and middle-
class categories of industries.”

Even the Member from Haryana had been
praising the credit policy of Government. 1
can understand the meaning of it. This is the
result of the survey conducted by the Haryana
Young Farmers’ Federation

“Of the bencficiaries, 13 units are such
in which five big monopolists of the
country dominate.”—

this is the socialism of Indira Gandhi! —

“The remaining 6'50 crores that have
gone to non-industrial sector, 60 per cent
has been distributed in urban areas and
among middlc and upper-class only, Of
the nearly 1'6 crores of bank finances
that have come to the farmers' share,
the number of beneficiaries are mostly big
landholders. On'y 42 small pcasants
have becn advanced agricultural loans by
the nationalised banks (including land
mortgage and Central cooperative banks
since the nationalisation of banks), the
number of tenants is nil. No. Harijan
cultivator”—
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I want all the Mcmbers to take note of
this—

“‘has peen given agricultural loan on  the
plea that they are not frec from financial
liabilities.”

This is the credit policy that has been
praised by many Members belonging to
the Congress Party as well as by
some of the Members belonging to the
Opposition. Even after nationalisation the
credit policy has not been changed. There
has been no departure in the policy of the
Central Government. I cannot hope for any
departure from this Government because this
Government represents  the interests of big
businesmen, big bourgeois and vested
interests in the country. Therefore 1 do not
hope for anything else from this Government,
1 am sure of the fact that the board of
dircctors will be completely filled up, except
in the case of onc or two members, with the
representatives of  big business and vested

interests in our country. Therc is no doubt
about it.
Then, the top managemen  system  has

been cvolved under this scheme. This is a
very burdensome and a very cumbersome
scheme. It will incur very top heavy expen-
diture. For all thesc banks you arc having
separate management commitices, advisory
committecs, board of directors, separate
chairmen and all this paraphernalia. I ask
the Minister : Why can you not evolve a
single banking system for the whole country ?
Why are you shy of it 2 Why do you want
banks to compete with cach other ? Why
can you not cvolve a monoli:hic banking
system in the country with clear regional
control over these banks ?

1 want regional control to be established
over many of the bank-, Even at the ime ol
passing of this Act, an amendment was
moved by me and the Minister accepted that
in principle. My amendment had said that
the hcad oflice of cach bank should be in
different State capitals.  That was accepted
in principle at that time. I do not know
whether this  principle is accepted by the
Minister even now or not. I hope, the hon.
Minister wil stand by the earlicr assurance
given by late Shri P. Govinda Mcnon who
piloted the Bill at that time.

»
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Lastly, I wish to point out that the banks
arc having branches all over the country and
they arc collecting deposits from various
areas. Our experiencc has been that the
banks are investing their finances in certain
areas and in certain citics. This is one of
the basic reasons for regional imbalances.
Therefore, I want to suggest that hereafter
this practice should be stopped. At least the
deposits which are collected from each region
should be invested is those areas. I hope,
the hon. Minister will accept this concrete
proposal of mine,

In conclusion, T would like to say that
the Scheme as has been  submitted before the
Housc is not going to serve the interest of
the people, the interest of the down trodden,
and that, I think, it will definitely help to
bring about the capitalism and monopoly in
our country which is a clear aim of this
Government.

SHRI K. NARAYANA RAO (Bobbili) :
Madam Chairman, a close scrutiny of the
Scheme reveals two things. The first is an
avoidable bureaucratisation and the other is a
radical departure from the lctter and the
spirit of the Act.

Before 1 dilatc on these two  aspects, I
may be permitted to make onc small sub-
mission, a preliminary remark on it. Scction
9 of the Act provides for the Scheme and
Scction 9 provides for two other things also.
The other two things which have not been
included in the Scheme are, firstly, in regard
to the capital structure, the paid-up capital
not exceeding Rs. 15 crores and, sccondly, in
regard to the amalgamation and reconstruc-
tion of the various banks. Of particular
significance is the latter onc. Lcaving 14
Banks with the same type of policies and
control, it smacks of artificiality. Therc is
an absolute necessity of biinging  about
rationalisation through the process of amal-
gamation and reconstruction of various
banks. But, unfortunately, therc is nothing in
this schemc to touch upon that,

Coming to the first aspect, 1 find, as
many hon. Mcmbers have said, there is an
undue inteiference in the appointment of
Directors by the Government. Of the 15
Dircctors which have been envisaged here,
only 6 are outside the purview of govern-
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mental directive. Those 6 Directors arc : 2
from the employces and the workers of the
banks, 1 from the depositors and 3 from the
artisans, farmers and workers. About the
rest, 2 Directors are full-time and their
qualifications are nowhere mentioned. One
is from the Reserve Bank and the other is
from the Finance Ministry. The most signifi-
cant part of it is that there are 5 morc with
a special knowledge in one or more subjects
pertaining to banking business. There again,
they have not specified or provided any
guide-lincs.

.

Where they have made a provision for
the appointment of 3 Directors from
farmers, artisans and workers, there is a
radical departure.  While the Act says
that they should bec reprcsenting the interests
of artisans, farmers and workers, the Scheme
says that they should be ‘“competent” to
represent them. How to get this com-
petency 2 Whois to dctermine this com-
petency ? I agree that there is ditticulty in
bringing about certain  things. But this
short-cut will lcad to an arbitrary and sub-
jective judgment of the Government in the
process of the constitution of the Board of
Dircctors.  Again, 1 would like to say here
that this departure is not an innocent onc.
It is a dcliberate departure. 1 humbly submit
that in the State Bank which is more or less
parallel to thesc banks the system is totally
different. In the State Bank with regard to the
five members who arc to be appointed with
special  knowledge, the categorisation has
been spccifically mentioned.  Sec. 9 of the
State Bank of India Act provides that these
members should have special knowledge of
the working of the co-operative institutions
and or rural cconomy of experience in
commerce, industry, banking or finance.
But, here why have they not done that ?
Not that they do not know. They know
it but they have not specifically mentioned
it. What does it indicate ? There is room for
manoeuvrability. There is scopec of bringing
in certain undersirable elements.

Then T would like to  touch upon the
question of inclusion of workers' representa-
tives about which a general criticism  has
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been levelled by many of my friends with

which 1 agree.

I would like to bring to the noticc of the
House onc more thing which to my mind is
very wrong. That is, there is a provision
to the effect that provided that if there is
any delay in identification, if the banking
industry nceds such a thing, then the
Government can appoint somebody on behalf
of the workers. This is a sinister thing.
Then there is no further provision.  Suppose
therc is a contingency compelling the Govern-
ment to go to that cxtent, there is no
provision that once the workers' delegate
could be appointed, he should replace the
Government nominec from  that  date.
There is nothing like that. The Government
want to capitalisc on their own delay. This
is unfair.

Coming to the other aspect, the Act has
not mentioncd the maximum number of
Directors on the Board. A special emphasis
has been given to those categories—farmers,
artisans, workers and employees. But what has
been done ? Their represcntative capacity, their
capacily to contribute has been relegated to the
back-ground by bringing about an overwhilm-
ing majority of Government nominecs. If

it is innocuous, 1 don’t mind. But this
scems to have been deliberately done.  The
supcrintendence  and management of these

banks has been vested in the Broad of Direc-
tors, but in the scheme this has been surrep-
tiously taken away. The scheme provides that
the Managing Dircctor is the exccutive
officer of the bank and then it provides that
powers of thesc banks may be delegated.

MR. CHAIRMAN :
hon. Members to realise that the time is
limited and the list of speakers is Jarge.
Kindly conclude.

1 would rcquest

SHRI K. NARAYANA RAO : 1
will conclude in two minutes.

The Act vests the superintendence and
management in the Board of Dircclors.
Until the Board of Directors is constituted
under the sheme contemplatedn Sec. 9 of
the Act, the Custodian would enjoy those
powers. In contrast the scheme provides that
the Managing Director shall be the chief
execulive officer and shall enjoy such powers

.
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as are delegated to him. It futher provides
that until it is so delegated, he shall excrcise
those powers which are now presently
cxercised by the Custodian. It means that
delegation is imperative which is contrary
to the Att which vests these powers in the
Board of Directors. Therefore, I urge that
this scheme is beyond the scopc of the Act
and a ncw scheme should be brought about
in such a way as to have effective implemen-
tion of the letter and spirit of the Act.

Thank, you, Madam

SHRI DATTATRAYA KUNTE
(Kolaba) : It was nearly 18 months back
that the fourteen scheduled banks were
nationaliscd with the intention of removing
the regional imbalance and helping backward
arcas and also the weaker scctions of  the
community. In order that these objectives
may be wcll worked out, after a long time,
thc Government has come out with a  sheme
for the managemcnt of these banks.  But,
if we look into the management of these
banks, lct us sce what has happened uptill
now. The Government, hoping to sce that
the banks arc better managed, have taken
over the control. When  they have taken
over the control, the Minister patted  himself
and said that 25 per cent more banks have
been opened.  There are some hon. Members
onmy right who have said that more
branches have been opened and they arc
not uscful.  We should know whether what
the Minister says is corrcct or what Mr.
Bajaj says is correct.

I want to bring one point to the notice
of the hon. Minister, and to the House.
Government  appointed leading banks in
certain districts. The Bank of India which is
a leading bank in my district has not. during
the last 18 months, been able to open up
one single branch in that district. Why
should it be so ? Let the Minister look into
these things. This is the way things arc
dealt with. The Bank of India is a leading
bank in my district of Kolaba which is near
the city of Bombay. But they arec not able
to open up a single branch in that district.
But, the Minister wants to pat himself on his
back that 25 per cent more branches have
been opencd. That is not the correct
position.
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Regarding the management, I really do
not know why we should have 14 nationa-
lised banks. If at all this is to work under
Government control, they should have created
one single organisation. There is no question
of spirit of competition when different banks
contpete with each other. Because, here,
from the Managing Dircctor down to the
peon, each person’s pay and emoluments
ctc. are assured. The spirit of compctition
will be served only when every one working
in the organisation is expected to work on
his toes which is lacking in the present
sct-up.  When they are assured of their jobs
and their emoluments they are not concerned
whether the banks work well or not. This
is the position. .

Therefore, the real remedy should be to
have one structure, onc single organisation,
which works for the whole country. At present
15 members multiplied by 14 different banks—
this gives you so  many persons who arc
asked to look after these things. The control
is very much dispersed. We can have one
organisation to be concerned with all the
branches throughout the country. If we have
one such organisation aided by regional
Boards, 1 think, we can cnsure better
control, more control and closer control.

Ultimately, in thc Board of Dircctors,
Government is going to appoint as many
as 9 of the members—who will be the nomin-
ces of the Government. 1am sure, with
all the good intcntions that the Government
may have,—it is only the lower official who
will be making these nominations. Neither
the Minister concerned nor even the top
Sccretary will be able to apply their minds.
1 do not know whether the Minister knows
cven now that a lecading bank has not been
able to open branches in the district of
Kolaba, about which I mentioned earlier.
Otherwisc he would have said that these
arc some of the things done, ctc. and he
would not have patted himsell on his back.

This kind of organisation with regional
branches will be able to creatc very close
cooperation, coordination and supervision.
I hope the hon. Minister will consider this
point.

We are talking of the wcaker scctions
of our population. We talk of giving a
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‘better deal’ to the weaker sections, What is
the better deal ? As against thc rate of
interest of taccavi loans, the ratc of interest
of banks is much highcer.  After banks have
taken over, the rates of interest have gone
up as far as borrowings are concerned. Rate
of interest given for desposits is just thc same.
This rate of interest of the borrower has
becn increased in order to meet the expznses
of the working of the banks. The borrower
who should really get the benefit of the
banking system should not bc asked to pay
more interest and the interest of the
borrower  should have been lowered and
not increased  This ought to have been
done, if the intention of the Government
is to make the benefit available to the weaker
sections of the community and backward
scctions.  They arc talking about Taxiwalas,
or rikshawala or small pecasent or farm
labourer getting loan and all that. It is only
an eye-wash. They would not get the loans,
and even if they get, they will not be able to
pay back thosc loans. because  the rate of
interest is so very high. 1 do not want to
talk about thc usurious rates of interest,
and yct this is something which has actually
happened.

It is in the background of this that one
has to look at the scheme that has been
proposed for the management of the banks
during the last eighteen months, 1 would
like to know whether Government have got
any information about how these banks are
working. Before the banks were nationali-
sed, everybody working in the banks was
responsible to somcone.  But todayv, the staff
do not bother at all as to whether they serve
the customers or not. Even assuming that
there are only a few complaints which may
have been reccived, if this is the condition,
then what is Government's explanation for
this state of affairs ? Did they take over
these banks with the intention of making it
onc of the departments or branches of
Government and making it a State-controlled
organisation, or did thcy do it with some
other objcctive, namely the laudable objective
the serving the backward areas and doing
away with the regional imbalances and
giving help to those who needed it ? From
that point of view, the scheme does not give
any indication at all. It only says that thesc
14 banks will have 15 members cach on the
board of management, and there will be
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regional committecs, so that we have juts
a structure. So, the scheme docs not provide
for achicving the objective with which these
banks werc nationalised. As long as Govern-
ment do not comec forward withi such a
scheme, I am afraid that this would only
mean more proliferation and more Statism
being introduced and nothing beyond that.
I would, therefore, submit that rather than
proceed with the working out of this scheme,
Government  should  withdraw it and
introduce only one banking organisation
for the whole country with regional controls
for the better working of these banks.

. SHRIMATI SHARDA MUKERIEE
(Ratnagiri) : The intentions with which
these banks were nationalised have, alas,

not really materialiscd.  The Reserve Bank
of India’s report of June, 1970 says :

“It will be the endeavour of the nationa-
lised banks to ensure that the needs of
productive  cflorts  of diverse  kinds,
irrespective of size and social status of
the borrowers, and in particular those of
farmers,  small-scale  industries,  sclf-
employed professional groups etc. are
met in an increasing measure,”

After sixtcen months, all that we get is
just a scheme saying how the boards are to
be constituted.  Since the interim boards
were appointed cxactly a ycar after the
nationalisation of banks, the pattern has
not very much changed. It scems that about
IS p2r cent of the boards will be wholly of
Government officers drawn [rom the Reserve
Bank of India and the Finance Ministry.

1 had hoped that by now something
would have becn placed before the House
rezarding the re-structuring of banks and the
policies which would be able to achicve the
objectives mentioned in the Reserve Bank’s
report.  But instead of that, here we are
getting this document  which need not have
come before Parliament at all, because it
just mentions the methods of managing the
internal working of the banks. We are more
concerned with knowing what the results
are.

The results are far from satisfactory.
Hon. Members who have spoken before me
have spoken about how badly serviced the
clicnts are when they go to the banks and
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the other shortfalls of the banks. Certainly,
one cannot say that the banks have changed
the economy in such a way that there has
been any appreciable move towards any
pre-determined rate of growth. As far as
the deposit mobilisation of banks is concer-
ned, the Finance Minister has stated that
from July, 1969 to July, 1970, thc foreign
banks had mobilised extra deposits (o the
extent of about 11 per cent whercas the
Indian nationalised banks had achieved
dcposit mobilisation to the cxtent of 16 per
cent more. This may be for the overall
period, for one year. We notice  that
from April to August 1970, there has been
a slowing down of mobilisation of deposits.
Perhaps the Minister of State for Finance
will be ablc to give us the correct figures,
but I read in onc of the papers that deposits
in Indian banks rosc only by 5.8 per cent
whereas they have risen in foreign banks by
7.4 per cent during the period April to
August 1970.

On the other hand, there has been an
upsurge in the price of silver. It is already
Rs. 567 a kg., an advance of Rs. 8. One
can only hope that it does rise again to
touch the peak of Rs. 635 which it did in
1968. Gold smuggling has also registered
an alarming incrcase. If there were in effect
proper mobilisation of resources through
the banks, these other things which have
happened, which 1 just mentioned, would
not have happencd.

In this connection, T would gquote a
small passage from a report which appeared
in Commerce of 5th December 1970 :

“The Dubai Customs Dept. has reported
to the correspondent of the Financial
Times that the Sheikhdom has imported
220 melric tonnes of gold valucd at
approx. Rs. 180 crores during the first
ten months of 1970."
It is ecstimated that most of this goid
was to be smuggled into India. That being
so, you can imagine how much gold smug-
gling there has been into India. We cannot
get any official rates. If Government are
aware of them, they will not share the
sexret with us. But it is said that some-
thing like Rs. 500 crores forcign exchange
is smuggled out of thz country every year
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by way of silver and gold. This inflow of
gold does our cconomy no good.

In such a situation, the first thing to do
is *o create in the people a sense of confidence
in the banking systtm as a whole. If the
pcople who go to the banks arc not given
this confidence that therc wiil be proper
service and attention, that the rupee will
have a stable value, T am afraid nationalisa-
tion of banks saying that you want to get
hold of the theights of the economy will only
means that you are dumping the country
into the depths of a financial crisis.  This is
what the country is now facing and Govern-
ment must really make some concentrated
effort to rectify this state of affairs.

First of all, the banks must bc given
some broad outline of the policy they have
to follow. Today conditions are such that
even if a man goes to a bank for a short-
term loan, the bank says it is not able to
accommodate him unless it gets a clearance
from the RBI or the Finance Ministry.
Therefore, those who go in  for a
small loan of. say, a lakh of rupees, have
to go to the open market.

Sccondly, you will find that now more
and more privale companies are going in
for deposits and people prefer to deposit
their moncy with them. To that extent,
mobilisation of resources by the banks suffers.
What are Government doing to sce that
mobilisation of deposits is accelerated ?
What are they doing to ensure a better
management 7 What has been done to
scc that the priorities, as mentioned in the
plan, are observed by the banks ? Or do
they just go on merrily, giving a loan here
and a loan there, just to make a propaganda
cffect on the public but making really no
impact on the national economy.

17.00 hrs.

So we would like from Government some
time a policy statement. We had some
policy statement off and on from the Finance
Minister in one of which he said that sclf-
employed pcople would be helped, another
that the weaker scctions of society will be
helped and so on and so forth, but in effect
it means nothing. Therefore, wc would
request the Finance Minister to come  before
the Housc with a proper policy statement
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and proper guide-lines for the banks, so that
if T go to the bank and they say they cannot
accommodate me, Ican say : “Look here,
the Minister has said that this has 6§ be
done, why can’t you do it " The position
today is that the bank does not know what
you want and the customer does not know
what he should get. This is going to crcate
a tremendous muddle.

Banking is not the only thing. Thc over-
all effect on the economy is a rise in whole-
sale prices, rise in smuggling, rise in
uncmployfncnt, fall in public confidence and
only a marginal gain in your decposits. If it
goes on like this, all the good that you can
get out of having banking under a central
control is going to be vitiated just becausc it
is 16 months now and in that time you have
not been able to make up your mind as to
what policy you want to follow. It is sort
of running with the hares and hunting with
the hounds. This sort of thing just does not
do in an economic matter.

=7 IWATEATT A (qET) ¢ "R,
@ AT gH AT AETFET EAT A
sEeT grER A R R aR w®
Frwm w fant 7w F R ogw
AT @gedl A g dR @@ dFi F
TEE & fag o ek 3w
At Agedl 7 qEr-fRUET gHaT
frdg F%F # Ffow A ¥ oA A
o & BF 381 F ToNAF F 917 Jear
F T AT ST 4, 39F sFEY
srErertd oY, s qfd Ad g€ ) am
wAaT a8 a9y o, frara Az awear
a1, 70T a4 WAAAT 91 VRV FAT
IAT Fo T AR FAVlE g8 TEH
g fr 9 &1 TS 1R F 9% 9
3T 6 F rArq freal 9T AT &
g Fat faoer, ¥fww ag ara fegerd
LU CIRCUNE SR A L B A
EHR-GART TS AW A FA A4S W@
At ¥ AT oY R Wl F sRY
W, 3ffag T H T F FTA
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I ¥ qAEN T OAWET AE @W
wa for gz sqmaw @ fF AT ay
T AT W gsarE Af &, gRae
agrar &7 F7 Aifq 2, 59 e afvadT
ferr oo, quft @d wEAl § ogw daX
T AT A qAdQr & feu, ooy
aar & fom, gw & 97 fanir % fou
FT AFd & | zmiem § ey AR
FAT AEAT F PR 5w A e feEr
TN, AW AT F FAAT A, S8 gof
qHT ATET T, FAT IAW TR JTOT
T FH AR fawar &Sy Svwwowr #
qME, S BW gE-gr A o9m §, 9
Fo F 7 7 fao amar g, sfm s
amror it ¥, amgnw arEr g,
378 w1 78 froar &1 7z &3 gz 3@r
F—&3 3£ =t A fafzzat 33w G99
v wifrw Y, Hfr 3w I Fw Fw
FIH FW AL AT WA— A7 A o
gATR W F AFY, EHTL AT A AL &
A =y wTfaw g or ¥ eeex
st femaeft F91 & wrATw & ang
o, ag - FH @ W@ g—3ufen
O oAy sy g fr osno 3 At
freag

™ FHHE uF feewa @ g—o
g @wagt I @ TW owH § oS
g Y 1T F R HATH &, T LT
st Afeat # afeds 7 ) dare
T & | SAET A A-TOHT §— AT
F—ITH F afeada #1 FaC Ag €
i ged #oam 9wy fam dw @
WA AFTr FOAfAT T g &
YU, AT A A FAH I E L,
T TS fagrerw adt @Wir-—ge-
iy fawrrygra, sAar v fgwa #y
e & I —ar @E W oeIw &
AT g, 9g AET W AR AN H Ay
L CUEAL U
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AT Fgd § W v At w1 FA
3, formr aEt #1 F5 &9, gFE-gER
FY fom WY &, g9 91T I qEG-TAT 9K
55T AT & A1 o A o fom
fF gaq wo #t faar & wTH WX
fear & Bfp7 S EFT 9> & Far
Ig G F ATH T qUAL g | AT A
arza & fF fFma gy ot IwT I
FT IAOET TG0, FART  JTAIT 3R
gAY M F W ATAT HAOAr TIAT B,
g FHTAT 9%, AV 0T I TET ATET
¥ &7 AfFw, e T I gT FT A
fo=aif soreqr § W@ A< AE, B
Imafaat st gER-IAE Al &
QfFr — sfea @% fom g oA qfT
¥ qfeadq FEAT ghI |

gft FF @wT 71 aq ArE—F fros
fzaf qzAr ® oT@rgME 4% ¥ §AGTH
g FTET 4T | IgA aawaEr iF gw
@ @izar JEa # sfrr A &
aTE g, FEA(2AT F7 AIF F, IS AFAL
N avF g ag at=w g fF e | 30-
40 w7 AT F fEUm T AWE @AY
FI0 AT FEZ 30-40 To  HET FT THEA
fawar, faau ff @ &% @ o@T
sTTEqT FT qH ! FEA WHAT H o4l
¢ @rer ad S, R gaAr gedqr
x| #gi § fagar—za gfe ¥ o
A AT N WA @B § weArg
AW |

AT T AT TTALFSL A FT
gars 2, fRws ggre @ a0 AT Fd
F e Farg g, go wEAE Tl T
W 3% F &) offw § uag agve
At g fr ad) ere-dr aefafargaT sav
WA, a8 AT W@ FAT | AN
a9y 93 FEE ag e =Jrfge U
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FI 1 AN F qAT AT T 2,
Ty 1M 1 39 A 7S, fqwr qfsow
72 ¥ faRarg g, S UedaHr i}
garaare & fagra &1 auad g, Iaw
frame w@y gi—uar T & fF
StaciE i LR S
T 0 sufegAi T 1€ AT femm
ST, q9 At feT SEr-gi gy smear
zafey @1 1 faqiw #<§ qug =@
T T ATT |§ TIAT AMGY, gy -
FT G0 FT AT SF AFT GAY R} 39
ITE A (U FA & fau A g i
e At faaEl, AT IA gGem
qIEi, BET-BIRE ITN ASMA qTBT F
sfafafaai w1 v <fam ) g8 @wi A
FEr froamay adt aAMdr am F:EY R,
afFT gH 3@ ara &1 A8 q@ar Jifag
5 i gey AT FF A7 TEA T
@t F1 8, A @ I F Fq fasio
Hsame feear S and MM AR F
ST B

T3 @i 7 a9z w71 & qifoamie
& frad, qgFger & AR Wy oA
fgm o7 g bAT IR & Y @ga
q5IT 1T §, T ST 74T F whafafy §
T T AYH A FE HoATE aveiy
g AT & Ay wWeT FX AR & |
ATOFY TS § AGT FT AT § | SfF
HAT AZ AFIT A 0 Al AT IARY FH
g ¥ Wl § Mue T & ar
9T I AFT &, & ATRT AT AEA
fr gt w9t faw <@r &, @81 A8 faw
@ & Fat ¥ wfend &, zafeu #
Al § 5 99 qa Smi a sfafafuea
R aF foxa & a1q 97 ¥, e
T oaRT a1 @ uTTE aeerfead g,
HFTOT E, T AN WA F AR S
& wanT v § 1§ gEeT uF IqmEe
T A1 §—aft B fav ago—fre
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[ TrwTEETR AR |

HHA A dTo 21 F1 #Y qEAT v fagw
F o i & freufar gee i geT™
F AR gl X AGT IS v aF
F frwafor grew wv 7T 9% @
W - AT qrq A — 3 FHATRAL
N guas F fEar war @ Fgt A
9F TEES  THfreE J ag 9
& z@ guad N faar wd a1 A9,
e smad FRIfer ot R agay
Fead q FET fr AE ForaN | s H
agl g gi—umifagws & w4 arq
At T R fawr wd guaEr garg
TE | THY @WETg 9] WA a4 fag)
F I Rl R A GFATA qgAT IAE
Sare QW A 9 —am F IR,
yToF  FEfeaT 9 j ) A T a®
FY SggeqT @A @1 FF F@i AT FA
TIJHAT | FAST T FT gFAA fAE
F 3T g A, fagw &Y swar T,
framal 1, wag A IIIAT 9T 1 TAT
gt gran =ifgw - sy T fog sfea
SHaEdT FIH! MG |

JM@A T AR, TF FAAMET &
sfafrfg srr AT H & @ &1 1w F@
¢ T gu gfraa A qeerar w1 affwdom
FI | e afcfwFwT a1 91 sew 33
gfFaeg § & SEFT SFEIST qOET ®
affedma & am g7 0y oW ud
gfaaal # wrwET ¥ o2 § faew
Yy woge T @ & zmfen g
ToeH & 9f g @ s e fr
FF wrotis ¥ FYT A foseefr &
ga & o S g7 Mfgw | emre
yo v A FAr Ay foewa @l etk
R A § FF FHArE F fag vfg-
fafeol #Y srar wifge & a& @r g v
Mo WA TGS HTR AT
FTAT Afgw | a amaEy dF FHarfay
FT FrTIRYA fAs T 1 g, e w1
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9T &% ¥ ¥ # feord @y av ufwfaus
#oamg Qi v Wy g afs
= faady § st st =gy § fFooar
&Y gAr Aifgw | g% wrwrde gaifaumT
& T Fdr A 37 F@AT %n?ar{ &
a8 av ufefqual & &9 T 0 T
IqF TG WETET & OUFT AT |
afz g IAET ;AT T SE A,
IART FzATTAT T AT A1 A fazAT
¢ fr ar wrerds seAt oaAr QR
STATTAT 37 & fouw JaTE |

Y s "ot & Sfor § gA an|t
F 2T A foror A SR A sy
& 5 31 sy # iR FY

17.11 hrs.
[Surt K.N. Tiwary in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Chairman, 1
thank the hon. Members for participating
in this debate and giving valuable suggestions.
During my reply 1 may not be able to deal
with each and every suggestion that the hon.
Mcmbers have given, But I can assurc them
that all the suggestions that  have been given
will be closely and carcfully scrutinised by us
to sce what benefit we can derive out of them
and what improvement we can make in our
scheme in the light of those suggestions. 1
would like to give some clarifications on
some of the salient points made during this
debate.

Shri Viswanatham, when he opened the
dcbate, complained about over-centralisation
and said that the banks have to wait for
instructions from Delhi before they take
decisions even in matters which are not
very important or serious. I do not think
therc is much substance in this complaint.
There may be instances here and there
whece the local manager or local officer had
some hesitation in taking a decision but,
by and large, our expericnce has been that
decisions have been taken in accordance
with the banking practice. In certain cases
we did receive these complaints that in onc
or two institutions the custodians tended to
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centralise powcrs in their hands. But this
situation was quickly corrected and 1 can
assure the hon. Members that as a matter
of policy we are against this kind of centra-
lisation. In order that the banks function
in a praper way it is necessary that the
duties and responsibilities at every level of
the bank should be properly spelt out and
everybody working in the banks should be
told the duties and  responsibilitics  which
they are supposed to have  Unless we have
that kind of system, especially in the
nationalised banking institution, it would
not be possible for us to deliver the goods
to the people of this country. So, our
endeavour would be to sce that in accordance
with the scheme that we have placed  before
the House we provide for an efficient
decentralised system, which  will be in
keeping with the spirit of the scheme and
the spirit of the Act that this House has
passed.

The other complaint of Shri Viswanatham
was about the delay in the implementation
of this scheme.  Several other hon. Members
rcferred  to this.  Shri Patodia said that
while this matter was being discussed an
_assurance was given that a scheme would
be brought forward and when the second
time this matter was discussed after the
Supreme Court judgment aa  assurance was
given that  the scheme would be biought
before this House within two or thrce months
after the Act has been passed. [ have
cheeked up the records and I find that the
late Shri Govinda Menon, who was then
piloting the Bill, said that within six months
a scheme would be brought beforc this
House.

This Act was passed by the Housce, as far
as remember, on 31st March and the period of
six months was over only on 30th September.
But we did not want to publicise this schemc
when the House was not in session. We
wanted to present this scheme when the
House was in session. As soon as the next
possible opportunity was presented 1o us,
when this session was convened, we presented
the scheme to the House for discussion. So,
I do not think that there has been any
inordinatc dclay.

It is another matter that it could have
been done in three or four months’ time.
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Looking to the novelty of the situation and
the complete reoricntation that we arc
doing in this vital field of economics, it
was necessary that we should give the most
careful thought to this matter. It is only
after it has been given the most careful
con:‘ideralion and we have consulied compe-
tent bodies and individuals here and there,
that we have devised this scheme.  The last
and the most vital phasc  of consultation is
these two Houses of Parliament where we
have presented the schemz, Hon. Members
have taken pains to give us some valuable
suggestions and thcir comments on this
scheme.

It is wrong to say that this scheme has
been finalised by bureaucrats, Tt is .absnlutely
a travesty of facts to say that, because we
as the Government responsible to this House
cannot  siy—no Member can say that—
that we have no responsibility for whatever
we bring here or that we have no hand in
it. As a malter of fact, for cach clause of
this scheme not only are we responsible
but we have had a fuil share in decision
making. We have the responsibility of
whatever has been stated in this scheme.
Ultimately, after  this scheme is approved
by this House, this House will share that
responsibility because only after the approval
of this Housc we shall be implementing this
scheme,

Scveral hon. Members  have raised the
question of loans that have been given to
the underprivileged and  weaker scctions  of
our socicty and the sclf-employed people.
Later in my reply 1 shall refer to certain
figures that we have collected about this and,
1 am sure, they will satisfy that in the time
that we had at our disposal we have not
functioned badly in that sphere. We have
really for the first time helped not only the
underprivileged pcople but unbanked and
underbanked arcas have for the first time
been given cnough attention by the banking
authorities. There may be snags and flaws
here and there ; 1 do not deny that.

The main thing that has to bc  seen is
whether we arc  following the policy in a
proper way or not, whether by and large
our policy is being properly implemented or
not. If in the implementation of the policy
that the House has laid down in the shape
of the Act and in approving this schemc we
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have not acted up to that, we shall be
answerable to the House.  But T would say
that the figures that we have here in our
possession bear out that by and large the
responsibilities that we have taken over
after nationalising these major bankse we

have to a good extent fulfilled our
responsibility.

Shri  Sudarsanam, who spoke next,
mentioned about managing  directors,

chairmen, wholetime  directors etc.  Shri
Narayana Rao also made a mention about
the powers  of the managing directors. 1
would like to invite his attention to clause
6 of the stheme that has been laid bzfore
this house, which lays down that the
managing director shall cxercise such powers
and discharge such duties as may be delega-
ted to him by the Board. It is not that
the managing dircctor will have absolute
powers in these matters. It is not that
these people will bz autocrats in the Bank.
It will be the Board of Dircctors of the
Bank which will really decide the major
operations of the Bank.

One point that was made by Mr. Patodia
was that after nationalisation, the function-
ing of the Reserve Bank has been down-
graded and the importance that the Reserve
Bank had in the economic functioning or
economic sphere of this country has been
whittled down. I respectfully want to
submit that this is not truc. The Rcscrve
Bank has been given the responsibility to
oversee the banking operations in the
country and that responsibility has not been
whittled down to any extent whatsoever.
It is not the intention of the Government
to whittlc down that rcsponsibility. The
hon. Members know that by the law cnacted
by Parliament, the Reserve Bank has been
given certain powers and authorities which
ate the statutory obligations of the Reserve
Bank itself and they have to fulfil the
responsibility.  The Finance Ministry by an
exccutive fiat or by an exccutive action
cannot take away anything out of that.
Thercfore, this is not a corrcct impression
that the Finance Ministry is interfering in
day-to-day administration or that we are
trying to takc away the responsibility that
has been reposed in the Reserve Bank to
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any extent. I would like this matter to be

clearly understood.

SHRI KAMALNAYAN BAJAJ: Is
it not that the Finance Ministry is going to
appoint thc Chairman or the full-time
Dircctor or the Managing Director only in
consultation with the Reserve Bank 2 Why
do you appoint these persons 2 Why not
the Reserve Bank do it 7 Under the social
contiol of banks, it was not done by the
Ministry.

SHRI VIDYA CHARAN SHUKLA :
I do not know how the hon. Mcember can
make a suggestion of  this  kind. The
Government  which is responsible to  this
House should assume the responsibility of
appointing the  Boards.  An  institution
which is not responsible or answcrable to
this House should not be given an  exclusive
power to do that kind of thing. Why not
the Government which is answerable to this
House and accountable to this House have
the powei so that you can always qucstion
us whether we have done a right  thing or a
wrong thing 2 We do not want to do things
in an undemocratic fashion.  We do want
to see that Parliament has its duc share in
secing that the nationalised banks arc run
properly, the Boards of Direclors are
censtituted in a proper manner and that we
have the full responsibility in constituting
them in a proper way. (Interruption)
Let us not have a running dialogue.  After
I have finished, if the hon. Members wish
to ask questions, I will be happy to answer
them,

Another point that was raised by Mr.
Patodia and some others was rcgarding the
borrowers. 1 will come to figures later on
as to how the borrowing has been diversified
and what we have donc in this matter. But
it is wrong to say that smull borrowers are
dissatisfied or they are not happy with the
functioning of the nationaliscd banks. This
is some kind of a propaganda that is going
on. 1do not mean to say that the hon.
Member was indulging in  that kind of a
propaganda. But this kind of propaganda
has been going on in newspapers and  all
that. This kind of a thing has been said.
But it is not correct,  As a matter of fact,
small borrowers for the first timc have a
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chance to get borrowings from any bank.
Before this, they never had a chance.

.

Then, the complaints have been made
of corruption. It is for the first time that
the functioning of the banks has comc in
public limelight and it is for the first time
that the accountability of banks has come
to this Housc or to the nation. I can say
that corruption in the banks has not in-
creased from the period when they were in
private hands. It is absolutely wrong to
say that corruption has incrcased in the
nationalised banks after  nationalisation.
It is not connccted with the facts at all
I cannot say that there are no instances of
corruption. There can be many instances
of corruption that can be pointed out. But
if we were to appoint an impartial authority
to go into corruption that was indulged in
right from the top to bottom in banks when
they were in private hands and now, after
they have come under public control, after
they have been nationaliced, it will be casier
to find out that today corruption would be
much less than it uscd to be when the banks
werc in private hands.  So, Sir, this kind of
propaganda, this kind of a whispering
campaign against the nationalised banks
could not be continucd in the country. We
are not closing our cyes............ (Inter-
ruptions) to this cvil.  There arc possibi-
lities that there would be corruption here
and therz. When the branch expansion
programme goes on, when we put new
people in new arcas and practically not
thoroughly trained people and or the
people who have not had sufficient ex-
periencc in banking are put in charge of
banks, a new segment of our population
who had nothing to do with the banking
so far comes; into play or comes into con-
tact with the banking facilitics and the
banking facilities arc made liberal and made
widespread, then it is likely that some
corruption may creep in herc and there.
Wec arc making provision for creating
vigilance cells in each nationalised bank.
We are also tiying to sce that the Vigilance
Commission of India has some say in these
matters.  So, not that we arc oblivious to
this evil, not that we are oblivious to what
is happening hcre and there, but to say that
after nationalisation corruption has increased
is a complete hcarsay.
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SHRI BAL RAJ MADHOK (South
Delhi) :  Question.

SHRI VIDYA CHARAN SHUKLA :
Thag one who really believes in democracy
should go on the basis of this hearsay and
on the basis of one or two instances make
a gencral statement that  corruption in
nationalised tanks has increased....

SHRI BAL RAJ MADHOK :
prepared to hold an inquiry
matter ?

Are you
into this

SHRI VIDYA CHARAN SMUKLA :
As a maltter of fact, into each complaint we
have received, we have held an inquiry and
into cach instance of corruption that has
been pointed out, we have held an inquiry.
In ccrtain cases there was some truth in
the complaint, but, in most cases, therc was
no trtuth in the complaint that was made
to us.

Mr. Patodia made a very learned speech
and he has made many points. He also
made a plea for regional representation in
the Board of Directors. I don’t think that
such regional representation would be to the
good of the banking organization or banking
business in the country.

SHRI D. N. PATODIA
Please cxcuse my indulgence. Sir.
suggest regional represcntation,

(Jalore) :
I did not

SHRI VIDYA CHARAN SHUKLA :
Then, Mr. S. M. Banerjec also made an

equally lcarned speech after Mr. Patodia.
As a matter of fact, he answered many of
the points raised by Mr. Patodia. So I am

not going to take the time of the House to
go into all those points that Mr. DPatodia
made. Mr. Bancrjee in a very effective...

SHRI BAL RAJ MADHOK: A

good ally.

SHRI VIDYA CHARAN SHUKLA :
Shri Nawal Kishore Sharma also rcferred to
many good points in this schemc and the
improvements that arc necessary. He has
made very valuable suggestions. He also
indicated the unbanked areas or undcr-
banked arcas like Assam, Orissa, Madlya
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Pradesh and Rajasthan where more banks
should be opened and morc attention should
be paid. We shall give the most careful
consideration to the points that have ‘vecn
made by Shri Nawal Kishor: Sharma.

After that, Shri Kothari madc some
obsctvetions regarding the  points which
many othcr hon, Members also spoke and
that was about cfficiency, delay
tation of accounts and banks in unbanked
arcas. He also said that certain branches
are operating on loss and we should take
steps to make them profitable. This is a
good suggestion.  Sir, it is incvitable that
in the initial stages when branches are
opened in areas where banking is not known
or pecople are not familiar with banking,
they will make some losses. But we shall
surely do our best to see that these banks
become profitable as quickly as possible.
He said that the bureaucratisation of the
Boards ol Directors should be avoided.
There were other references made to the
effect that the existing banks have as much
as 60% of Government oflicials on the Board
of Directors. It is not corrcct.  You will
sce that as at present as they are constituted,
if there are 5 or 7 Directors, therc are only
two officers— one officer of the Ministry of
Finance and another officer representing the
Reserve Bank of India. So, I want to say
emphatically that therc is no question of
any over-burcaucratisation at all.

in presen-

In the new scheme that we have, out  of
14 or 16 directors. only two will be from
the Government : one from the Rescrve
Bank and another from the Government
side.  Others will be from other walks of
ltifc and other spheres. Therefore, the
fear of bureaucratisation is unfecunded and
the hon. Member would do well to get rid
of this fear.

A suggestion was made about the
appointment of nominces of workers' repre-
scntatives by a sccret ballot. 1 don’t
think this is going to scrve any purpose.
This practice has not been adopted in our
trade union field so far. Therefore we do
not want to make a beginning with this.
We have a very strong trade union in the
banks. Itisa very hcalthy thing. It is
not only the function of the trade unions
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to look after the interest of the workers and
their wages and emoluments, but they
should also see that thc banks function
according to the sheme of Nationalisation
and that these banks succecd, and they serve
the people with the necessary cfficiency. 1
hope the trade unions which control various
banks and bank workers will take due note of
these observations expressed by hon, Members
in Parliament and will fulfil the historic role
which has been imposed on  them by this
scheme,

An hon. member  referred to
of Dircctors and said that
Dircctors  should be given complete auto-
nomy. That is certainly donc. Under the
sheme they are sure to cnjoy the autonomy
that is nceded for the eflicient management
and there is absolutely no difficulty in that
regard.

the Board
the Board of

Shri Maran suggested that the custodians
or Chairmen of the banks be asked to
declare  their  assets annually.  That isa
good suggestion,  We  shall cxamine this
further,

Shri Bajaj referred to  the problem of
dealing with Government business and  he
suggested that apart from the State Bank of
India, the other Nationalised banks  should
also be  allowed to deal with Government
busincss.  This is a constructive suggestion
and we shall examine it, and I think we
can even accept it, in principle. In regard
to this suggestion of  Mr. Bajaj, we shall
sec how it could be implemented.

Shri  Bajaj said about a'lowing the
erstwhile banks to do banking business.

SHRI KAMALNAYAN BAJA) : If
they want to.........

SHRI VIDYA CHARAN SHUKLA :
I understand that the banking company of
which the hon. Member was thc Chairman
that is, Punjab National Bank has made
an application to thc Rescrve Bank of India
to undcrtake some banking business. They
have got Rs. 10 crores as compensation.
Now, this Rs. 10 crores has been taken in
the name of the shareholders and it has not
been  distributed to the sharcholders. They
want to rctain that and go into banking
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business again. I do not know what good
is going to come out of this attitude.

SH:U KAMALNAYAN BAJAJ: If
this will be done, this will be done with the
premission of the shareholders.

SHRI VIDYA CHARAN SHUKLA :
You can reserve interruptions till the end
when 1 finish.. I don’t think the hon. Mem-
ber has understood the spirit of the scheme.
One has to sce what is the intention of this
honourable House and what is the prevail-
ing climate in the country, and if this is
done, 1 think, one will not raise points like
these. It is no use raising such kinds of
points, particularly when the company
concerned  was under him and it was his
company where in the exercise or discharge
of his function as......

SHRI KAMALNAYAN BAJAJ: Itis
not my company. I do not have much shares
there cither. 1 was appointed a chairman
of that company by the previous Finance
Minister.  This is a personal allegation
which he is making......

SHRI VIDYA CHARAN SHUKLA :
There is no personal allegation.

SHRI KAMALNAYAN BAJAJ : TItis
not my company. 1 was appointed a chair-
man of the Punjab National Bank by the
previous  Finance Minister Shri T. T.
Krishnamachari. 1 had refused to go there
twice or thricc. The hon. Minister can
make a reference to him and find out. It
is not my company.

SHRI BAL RAJ MADHOK: Isit
not a fact that the Supreme Court in
their judgment had given permission to these
banks, if they so wanted. to do other bank-
ing busincss or star. other banking business ?

SHRI VIDYA CHARAN SHUKLA :
Shri Randhir Singh spoke very patiently for
the small farmers, as he always does, and 1
congratulate him on his constructive and
valuablc  suggestion and for importing
a constructive spirit into this debate. I
can assurc him that we shall give most careful
consideration to the valuable suggestions
that he has given. ]
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Shri Lobo Prabhu gave some figures
regarding deposit mobilisation etc. to which
I shall come a little later.

® Shrimati Sharda Mukerjee mentioned
certain things about the Boards of manage-
ment, and said that about 50 per cent of the
directors in the interim boards are officials.
If the hon. Member  will closely scrutinise
the list of the dircctors of the interim boards
of management and those under this scheme,
she will find that it is not so. The number
of officials now is much less. Actually, we
have kept that number to the barest mini-
mum, as for as the boards of Difectors are
concerned......

SHRIMATI SHARDA MUKERIEE :

SHRI VIDYA CHARAN SHUKLA :
Regarding branch cxpansion, I shall deal
with certain salient features and mention
what we have been able to do in these 24
months, or in these 20 months since the
banks were nationalised.

SHRIMATI SHARDA MUKERIJEE :
What is this, Sir ? Hc is going on like a
railway train and he is not even yielding to
hear the question......

SHRI VIDYA CHARAN SHUKLA :
1 have to go on because the time at my
disposal is limited. Anyhow, I shall yield
to my lady Member.

SHRIMATI SHARDA MUKERIJEE :
Is it not a fact that out of 87 members in
the board of directors, 14 are Government
officers or officers from the Reserve Bank ?

SH™I VIDYA CHARAN SHUKLA :
I had yielded to the lady, but I shall answar
her question at the end of iy spcech. Since
she was getting angry with me, therefore, I
thought that it would be better to yicld, and,
therefore, 1yielded, but I am not answering
her gucstion now.

After nationalisation, the banks have
branched out into rural areas and unbanking
arcas at a very fast pace. After 14§ months
of nationalisation, 1965 new branches have
been opened, and this works out to an
average ratc of 135 branches per month,
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and 67 per cent of these branches are in the
rural areas. This should really gladden the
hearts of people like Shri Randhir Singh and
othere who are always advocating the
cause of the rurul population. .

Regarding the lead bank scheme to
which some hon. Members have made a
reference, 1 would like them to understand
the implications of the Icad bank scheme.
Shri Dattatraya Kunte mentioned that in
spite of the fact that 14} months had clapsced,
and a certain leading bank had been
designated for the Kolaba district, that lead-
ing bank had not opencd cven a singlc
branch in his district. But T would like to ask
him whcther no other bank has opened a
branch there. It is not that the branch will be
opened only by the Icading bank which has
been designated for that district, It is not that
that leading bank alone will have the pri-
vilege of opcning a branch in that district,
The other banks also can open their branch-
es there. But the lead bank will make a
survey, co-ordinate with other banking and
credit insti‘utions like co-operative societies
or co-operative banks and definitely act as
a catalytic agent to sce that there is proper
economic development in that area. But
that does not mean that that bank will have
the monopoly to open branches in the parti-
cular district where it has been designated
the lead bank. So if the lead bank in Kolaba
as district has not opened new branches there,
it does not mean that there has been no
bank branch expansion there. The Reserve
Bank is going into thc working of the lead
bank scheme and if, neccssary, we shall
correct the lacuna and improve its working.

Certain members were concerned about
the rate of deposit mobilisation. I think it
is wholly justificd. In view of the growing
demand from banks, the nced for deposit
mobilisation has assumed special urgency.
We do want therc should be greater and
greater deposit mobilisation. Here I would
give some figures which will show what we
have so far done in this direction. Between
the last Friday of December 1969 and Nov.
30, 1970, the deposits of the 14 banks have
increased by Rs. 406.4 crores or 14.9 per
cent as against Rs. 323.9 crores or 13.7 per
cent in the same period in 1969. For the
public sector banks as a whole, that is, the
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SBI with 7 subsidiarics and the 14 nationalised
banks, the deposits increased in the said
period of 1970 by Rs. 643.6 crores as against
Rs. 456.2 crorcs in the corresponding period
of 1960, that is, by nearly Rs. 200 crorcs
more. The deposit growth of the public
scctor banks in 1970 till November has been
faster than of all other foreign banks or
other Indian scheduled banks, even making
allowance for the merger of one bank, the
National Bank of Lahorc with the SBI
carly this ycar, which 1csulted in addition

of about Rs. 8 crores to the deposit of the
SBI.

These figures show that the cffort at
deposit mobilisation has not been in vain
and it is bearing fruit. In the beginning,
there was ‘some difliculty, but now it is
picking up and with the help of the hon.
members and gencral picking up of the
cconomy, we are sure the momentum already
registered will be further accelerated.

Another important thing done by the
nationalised banks is credit diversification.
All members who spoke have made some
suggestion or other in this regard. We shall,
as I said carlier, definitely take note of the
suggestions,

But as regards lending policy, T would
say that we have become very liberal. 1t is
our policy to scc that the weaker sections,
the under-privileged scctions, self-employed
people, students and so on get greater and
greater attention from the banks.

1 concede that the money in the banks is
a sacred trust with them. We do not want to
play with that money. Most of it bclongs to
small pcople and nobody, particularly
Government, cannot take this matter lightly.
The schemes we have devised are such as
will cnsure that the moncy is put under no
risk when giving help to people in agriculture,
small industry, road transport, small business
people, self-employed and unemployed people,
engineers, people in education and so on.
Between July, 1969 and August, 1970 the
number of these accounts has increased from
about 2,70,421 to 10,23,069. You can sec the
amount of increase in these accounts that
has taken place in these 14 months. That
shows how well we have done in this rcspect,

«
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Several hon. Members madc a suggestion
regarding differential intercst rates for small
borrowers. This point was actually mentioned
by the JFinance Minister himself when the
meeting of the Custodians of the nationalised
banks was held. This matter is under exami-
nation in consultation with thc Reserve
Bank, and we have accepted this in principle
that small borrowers from the weaker
sections of society should get loans at a lesser
ratc of interest. That could be made up
probably by a littlc higher rate of interest
from such sectors which can afford that.
This will have to be very carefully worked
out so that it does not havec any adverse
effect on our general cconomic situation.

We are making also special schemes for
giving facilitics for generation of employment.
Any scheme or plan which would gcnerate
employment and lessen unemployment in the
country will be given the most serious and
top priority consideration by the banks. We
have appointed a committee to go into this
matter and draw up a scheme carefully and
give us its suggestions as to how this parti-
cular  decision that we have taken in
principle can be implementcd. We arc
cxpecting the report of this committec very
shortly.

About the safety of the bank loans that
are given, we have also deviscd a comprehen-
sive credit guarantee scheme which will be
instituted, which will cover lending by eligible
institutions  including commercial banks,
central co-operative banks and central insti-
tutions upto specified limits to small
borrowers.  This is meant to sce that there
are no unnccessary or unwanted irritations
to small borrowers, that they get their loans
properly and still thcre is no danger to the
funds of the bank.

Another thing that we have to sce, which
is our responsibility and which was not done
until the banks were nationalised, is credit
appraisal. We must see how the money that
is taken out of the banks, particularly by big
business and big industrial houses, is utilised.
Previously, because they could give adequate
gurantees and sccurities, they could get any
amout of money and they could put that
money to any usc they wanted. Because
they could give adequatc security and
adequate cover was available, there was no

.
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dearth of credit facilitics to thesc houscs and
these businessmen. But now we have decided
to take vcry special care and exercise vigilence
about these large borrowing accounts to find
out how this money is used, the real purpose
for” which this money is used. The Working
Group II report of the National Credit
Council came to the finding that the banks’
lendings to industry and trade have been
running at a ratc higher than what produc-
tion needs justify. Thercfore, we have decided
upon certain measures to see that these
credits which are given for the legitimate
needs of industry and trade are not misused
for wrong purposes. Firstly, we have decided
that a commitment fees would now be levied
on a quarterly basis at the rate of one per
cent on unutilised limits of over rupees one
lakh. The second and more important thing
is the re-vamping of the credit authorisation
of the Reserve Bank. We are making this
scheme more elaborate, so that proper checks
arc effectively implemented.

Sir, another age-old problcm that we
have been facing in our economic life was
regarding the big industries taking credit in
one form or another form more than onc
bank at the same time. It has been difficult
for anyone of the banks concerned to judge
all the implications of the total credit limit
being availed of by the borrowers from
different banks and non-banking sources. We
have formed a co-ordinating committee of
public seclor banks and now, we have set up
a working group to prcpare a drill for
cxchange of information among the banks, so
that this malpractice among the large
business-houses does not continue any more
and a proper control is excrcised and (o see
that the borrowing from thc nationalised
banks is donc in a proper manner and for
purposes which are valid and are in the
intercsts of the country and in the interests
of trade and industry.

The hon. House already knows about the
dircctions that the Governmcnt have given
about the transfer of shares pledged with the
banks, etc., [ am not going into the details
of that particular matter.

Shri Kothari has moved an amendment
and also mentioned in his speech about
instituting a committee to review the
organisational structure and the internal
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audit system of the nationalised banks. Hc
will be glad to know that we are thinking of
sctting up a committec like this for a few
nationalised banks to go into the matter and
I think that with the full co-operation and
support of the people concerned, we shall Be
able to go into the matter and correct the
lacunae which might be found here and
there.

With these remarks, I think I have
covered most of the points that the hon.
Members have made. I think the country
and the House will, in the same spirit in
which they hailed the bank nationalisation
measure, approve of this scheme which has
been brought forward in order to give eflect
to the Act that this House has passed. I
hope this House will give its wide support to
this scheme.

SEVERAL HON. MEMBERS rose—

SHRI D. N. PATODIA : Some clarifica-
tions arc neccssary.

SHRI KAMALNAYAN BAJAJ: We
should ask some clarifications, (/nterruption)
Ask thc Minister whether hc himself will
not give the assurance. (Inrerruption)

awafy wfag g @ gwd TR
fw IF & wg frA Fefdwdma &
T G & 1

SHRI S. KUNDU : May I ask a clari-
fication ? He dealt with Shri Patodia’s
various questions for about half an hour, but
he never took up the points that I raised. He
took up Shri Patodia’s points and then Shri
Kothari's points, but left me in the¢ lurch in
between, I want to ask onc clarification about
the deposits to which he replied at tength. I
had asked repeatedly why the rate of growth
of deposits has fallen down. I wanted an
explanation from him. He said that the rate
of growth of deposits was much better than
in the foreign banks. The rate of growth in
deposits in the forcign banks has fallen
down hopelessly. There is no doubt about it.
I gave some figures in this connection,
showing that the rate of growth was 16 per
cen about two years back and it has come
down to 11 per cent. He has to explain it.
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Secondly, I gave a suggestion about

opening of 50,000 branches of these banks.
He never touched that point. He must tell
us what are the difficulties and why it
cannot be done, 1 said that it will give an
employment potential to about 2.5 lakhs of
people. He never touched that point. I had
also referred to salary, allowances and
perquisites.

MR. CHAIRMAN : Mr. Patodia.

SHRI D. N. PATODIA
clarification on three points.

I want a

SHRI S. KUNDU : Let him reply to
my points, This is how you complicate
matters. 1t is impossible for the Minister
to remember cverything.

MR. CHAIRMAN : Every point is
important. Lct all the Members put their
questions, and he will give the answers. Let
us not wasle the time of the House.

SHRI S. KUNDU : How can he remem-
ber all those points ?

SHRI RANDHIR SINGH : All the
questions should be put together.

SHRI D.N. PATODIA : Mr. Chairman,
in my speech as well as in my amendment
1 have mentioned that while appointing
dircctors consultation should be held with
bodics which represent depositors because
they are vitally concerncd with the decisions
taken by the directors and they number more
than onc crore. Thereforec, I wanted a
clarification from government that although
he may not accept it as binding on the
government there should be some sort of
consultation.

With regard to the farmers, the Minister
dismissed my suggestion by saying that it is
regional representation. There is a difference.
In India the interests and problems of the
farmers differ from arca to arca. Suppose
a farmer is elected or nominated from the
north, he will not be able to rcpresent the
farmers of the south. Therefore, a clarifi-
cation is necessary.
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Thirdly, although the Minister has
dismissed my suggestion for giving powers
to the Reserve Bank for the appointment of
Chairman and Managing Director, let him
give an assurance that in the matter of
appointmeht of Chairman and Managing
Director the consultation with the Reserve
Bank will be given due weight and will not

+be dismissed simply as a formal consul-
tation.
SHRI TENNETI VISWANATHAM

(Visakhapatnam) : I raised a point about
the schemes which the government are
making about loans to middle class and
small borrowers. At present such schemes
are not made public ; that is to say, they are
not made available to the borrowers. The
borrowers should know exactly the guidclines
of govcrnment for giving thesc loans.

Secondly, I have mentioned in my
speech as well as in my amcndments that
so far as the representation of employees
other than workers in the Board is concer-
ned, instead of consulting the Reserve Bank
the recognised associations might he asked
to give a pancl of names from whom they
can sclect one and that was my amendment
I would like the Minister to say that he
accepts it.

SHRI S.A. DANGE (Bombay Central
South) : Is Government thinking of taking
any steps to stop the custom or practice of
giving clean credit of scveral crores of rupees
to one or two person ?  That pratice exists.
Since its abuses are known, are Government
taking any steps to curtail that ?

Secondly, has the Government taken any
steps to rule out the new practice of certifi-
cate of deposits by which a certain foreign
bank has circumvented the rules regarding
limitation on the rate of inlcrest and the
question of mortgages ?

Thirdly, recently it was known that the
American Government and the Federal
Reserve have taken note of the fact that
illegal transfer of profits is taking place and
accumulating in the sccret accounts of the
Swiss banks and the Amcrican Government
have requested the Swiss Government to
stop this practice of secret accounts in the
Swiss Banks. Will the Government of India
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and the Reserve Bank make a similar request
to the Swiss Government and the Swiss
banks ?

SHRI KAMALNAYAN BAJAJ : The
Minister was kind cnough to accept in
principle one of my suggestions that the
deposit of the Central and State Governments
should go not only to thc State Bank but
also to the other nationalised banks. I had
further suggested that subsidy for opening
rural branches should also be given to natio-
nalised banks, as is being donc in the case
of State Bank. They should be treated
cqually in all respects.

Then the Minister said that dherc is
propaganda against the nationalised banks
from some quarters. But therc arc some
people who arc genuinely interested in giving
their advice and expcrience to the nationali-
sed banks.  But they arc now treated as
‘non-committed people’ or reactionaries and
their advice is not taken merely for political
rcasons. Has the Minister come across
such propaganda and, if so, what steps he
has taken to check it ?

Then T would like to correct an impres-
sion. The Minister stated that the Punjab
National Bank beclongs to me.  Let me make
it clear that 1 do not have half a per cent
sharcholding there. 1 was made the Chair-
man at the request of the previous Finance
Minister, Shri T.T. Krishnamachari. I
refused it twice.  Thercafter, he requested
me again and I accepted it. 1 have no
substantial interest in that bank, nor am I
the Chairman now. Bul it is my dutly, as
long as [ am there, to serve the share-
holders. 1 must clarify that, because there
was that allegation.

SHRI VIDYA CHARAN SHUKLA : I
only said that you were the Chairman of
the Bank.

18.00 hrs

SHRI SARDAR AMJAD ALI : I raised
a point about the simplification of the proce-
dure for production of non-encumbrance
certificate beforc the bank for which the
poor villager has to go to the court, to the
lawyers and to the rcgistration officc. My
suggestion was to get it verified through the
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bank and the Gouvernment officers itself. I
require a clarification of that.

o go Ao wi (FrAAT) @ K Y
St ¥ ag smAAT Argar § o fee %
Farg v mxex fager § fEs ®
g 51 #1 Taawe faw ww & fF & ead
ufon & aiER @ UEarg T #7417 39
TAEN A fm T F ! F gm weEg
H owel it & faw oAt g% F @R o
FY Tz A% A TS 4 W AT F
ol AR 9T g it wr @ At
3EIY aamr fr fead 37 & o9 9g o7
g fx T Mo & FIET BT UART TE
FAH v a@ § qmar =gar g froaw
oforst sifs &8 I @iw FanEe
¥ 3wy et ag=E F o sy #
e g AT G A fr amar e o4 fF
T AN SARM qIgsAT 9 FF @
HAT —THG araey HOHA fomr oY
faasr st Mg S Y orar @, 9AH
#Y moewea fem §—av wr oy aamEy
f& 7 A1 ag CARIA F4 qF gm0 ?

SHRI MURASOLI MARAN : The hon.
Minister stated that workmen in the banking
industty are well organised. 1 accept that.
So also arc employees other than workmen.
In the selection of dircctors why should he
adopt onc method for workmen and another
method for employces other than workmen ?
1 want an sxplanation for that.

Secondly, 1 referred to the salary struc-
ture now existing in the 14 nationalised
banks. Will he give a statement that no
Government servant in the banking sector
will reccive more than the Reserve Bank
Governor ?

Thirdly, regarding the consultative
committee, now they have no power. Will
he give an assurance that it will be reorganised
and revitalised like the local boards of the
State Bank of India ?
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SHRI VIDYA CHARAN SHUKLA :
In the beginning of my speech I had made
it clear that I would not be able to cover

.all the points that hon. Members had made

but I am particularly sorry that I"forget to
mention the valuable contribution that Shri
Kundu made to the debate.

Hc has mentioned the question of the
rate of growth. 1 have already dealt with
it in detail in my answer. About deposit
mobilisation I have given the figure of 14
per cent and all that. If you want, I can
again read out the figures.

SHRI S. KUNDU I wanted the
reasons. You did not give any reason.

SHRI VIDYA CHARAN SHUKLA :
Shri Patodia asked for an assurance from me
that consultation with the Reserve Bank of
India rcgarding the appointment on the board
of directors will not only be not formal but
in substance. I fail to understand how an
hon. Member of Shri Patodia’s knowledge
of financial matters and financial  circles
could ask a question likc this because the
Reserve Bank have been given certain  very
grave responsibilities in this field and no
Government can afford to take lightly the
role of the Reserve Bank of India in such
matters. Therefore the answer is sclf-evident.
The most serious consideration will be given
to whatever suggestions the Reserve Bank
has to make in such matters.

Shri Viswanatham wanted to krnow what
we were doing to publicisc the various
schemes that we have made for the small
creditors, borrowers and thc public. I see
that the various banks do publicise from
time to time in the newspapers and periodi-
cals the schemes that they make. They have
also taken out hand bills and other kind of
literature to try to tell the borrowers or the
people who can use the funds or who can
utilise the new schemes that the Banks make.
But I will take his suggestion. We will
re-examine how effectively we can do it and
whether we can improve upon it.

Several questions were asked by my hon.
friend Mr, Dange. 1 am sorry at this
moment I will not be able to answer any of
those questions.

SHRI S.A. DANGE : Why ?



381 Motions re.
SHRI VIDYA CHARAN SHUKILA :
Because I am not prepared obviously to
dcal with thosc questions. But we shall take
note of them.

L]

Shri Kamalnayan Bajaj has already
clarified the matter. I did not allege that he
was the owner of the Punjab National Bank.
He was only the Chairman. Then, he wanted
to know about the propaganda carricd on
against reactionarics, the people who were
opposing the bank nationalisation. 1 do
not think this is a propaganda. This is a
hard truth which is spoken about such
people who opposed bank nationalisation as
being called reactionaries. This is a general
thing about rcactionarics. This is not a
propaganda.

About the” 10-mile limit, it is true that
there is a system by which we say that the
banks normally should not extend credit
facilities beyond 10 miles from its nearest
branch. This is done so that effective control
can be exercised by the banks on the pcople
who are given the credit facilities.  The real
solution to this problem is to open morc and
more branches and we will see what can be
done about it.

The last point that was made by Mr.
Maran was about the salary of the Custo-
dians of several banks who are receiving
more salary than that of the Governor of
the Reserve Bank.  This is a question which
must receive  our serious consideration. 1
would like to assure him that we are already
paying attention to this matter and we will
set matters right very soon.

MR. CHAIRMAN : May I put all the
motions together ?

SOME HON. MEMBERS : No. scpara-
tely.

MR. CHAIRMAN : All right. T first
put Motion No. 1 in thc name of Shri
Tenneti Viswanatham.

The motion was put and negatived.

MR. CHAIRMAN : Now, I put Motion
No. 2 in the name of Shri Patodia.

The motion was put and negatived.
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MR. CHAIRMAN : I now put
No. 3 in the name of Shri Banecrjee.

Motion

The motion wus rut and ncgatived.

MR. CHAIRMAN : Then, I put Motion
Nos. 4 and 7 in the name of Shri Maran to
the vote of the House.

7 he motion werz put and negatived.

MR. CHAIRMAN : 1 will now put the
motion No 8 in the name of Shri S. Kundu
to the vote of the House.

The motion was put and negafived.

MR. CHAIRMAN : Now
his other motion No. 9 to vote.

I will put

The motion was put and negatived.

MR. CHAIRMAN : 1 will now put
motion No. 10 in the name of Shri S.S.
Kothari to the vote of the House.

The motion was put and negatived.

MR. CHAIRMAN I will now put
motion No. 11 in the name of Shri Shiva
Chandra Jha to the votc of the House.

The motion was put and negatived.

MR. CHAIRMAN : Now I will put
motion No. 12 of Shri Sardar Amjad Ali to
the vote of the House.

The motion was put and negatived.

1 will now put
to the

MR. CHAIRMAN :
motion No. 13 of Shri Lobo Prabhu
vote of the House.

The moiion was put and negatived.

MR. CHAIRMAN : I will now put
motion No. 14 in the namc of Shri Ram-
avatar Shastri to the vote of the House.

The motion was put and negatived.

MR. CHAIRMAN : Now wc take up
the next item on the agenda.



